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Bo, what 1 say is: have an election,
"Not to heve an dlection iz net good.
First you extended far six months
and now there is another extension
of six months. This, is not good. It
shows that they are afraid of going
‘to the people, So, have an election.

SHRI BEDABRATA BARUA: Our
party is not afrmid of elections, We
have only said that there should be
an extension because of the emer.
gency. The reason why extension is
necessary is that there is an emer-
gency in operation. That has been
discussed in the House and the Go-
vernment has explained its position
in regard to the emergency as to
why it was necessary to have it. The
whole country has appreciated the
reasons why this emergency had to
be proclaimed and how the cmer.
gency has benefiteq the peaceful life
of a developing people.

MR. DEPUTY.SPEAKER: The
guestion is:

“That the Bill be passed.”

The motion was adopted.

18.58 hrs,

FOREIGN CONTRIBUTION (REGU.
LATION) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir. Hon.
Members may kindly recall that the
Government introduced in this House
on the 24th December, 1973, a Bill
entitled Foreign Contribution (Regu-
Jation) RBill. 1973, whose essential
object is to regulate the acceptance
and utilisation of foreign contribution
or hospitality by organisations as
well as jndividuals in our country.
B_ln:eptinz the provisions of the For-
eign Exchange Regulation Act, there
are no restrictions at present
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regarding transmission of foreign
mondy imto Tndia. Recipients qf for-
eign money are not obliged mader
the existing law to render accounts
for the utilisation of foreign meney
secured by them, nor are they prehi.
bited from receiving such money in
any specified situation. Being aware
of the scope for foreign agencies to
influence organisations or individuals
in the country through such finsncial
aid and keeping in view the need to
regulate the acceptance and wutilisa-
tion of foreign contribution or hospi-
tality for ensuring that our Parlia.
mentary institutions, political Iinsti-
tutions, academic and other voluntary
organisations as well as individuals
function in a manner consistent with
the values of a sovereign democratic
republic, Government had brought up
this Bill,

This was referred to a Joint Com-
mittee of both the Houses by a motion
adopted in the Rajya Sabha on the
19th February, 1974, and by a concur-
ring motion in the Lok Sabha on the
25th March, 1974. The Joint Committee
under the Chairmanship of Shu
Manubai Shah vresented its report
along with the Bill as amended by
the Committee to this Hou<e on the
6th January, 1976.

14 hrs,

The bill envisages three kinds ol
restrictions of a prohibitory o- regula-
torv nature. One is total prohibition of
acceptance of foreign contribution cr
hospitality, the second is acceptanre
with orior permission of the Central
Government and the third is a legal
obligation to send intimation and
render accounts to the Ceniral Go-
vernment after receint of foreign con-
tribution. Recioients of foreign contri.
bution are accordingly erouned into
three categories, The first category
covers organisations ang individuals
who may be deemed as a sensitive
and important category in our natio-
nal life like candidates for elections,
Government servants, Members of
Legislatures. Political parties and their
officeubearers, Correspondents, Colu-
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spapers. toully pre.
#d from recel any ' foreign
. The sedond etitegory n-
c organisations which, not being
political parties themselves, muy be
déemedt as organisations of a political
nitire, having regard to- their activi.
tieg or their association with pelitical
parties. The Bill lays down that this
catégory shall not accept any foreign
contribution except with prior permis.
siont from the Central Government.
The third category covers associztions
having a definite cultural academic,
religidus or social programme. They
are required to give within a pres-
cribed time intimation to the Central
Government about the amount of
foreign contribution received by them,
the source from which and the man-
nér in which, such foreign conttibu.
tion was received and the puropses
for which and the manner in which
such contribution was utilised by
them, There is also a general clause
whirh empowers the Central Govern-
ment to impose such prohibitory or
regulatory restrictions regarding ac-
ceptance of foreign contribution by
any person or class of persons or as.
so¢iations not covered By the fore-
going categories if the Central Go-
vernment 15 satisfied that accep*ance
of foreign contribut:on by such asso-
ciation or person or class of persons
ie likely to be prejudicial to the sover-
ecignty and integrity of India or the
public interest or the freedom or fair.
ness of election fo any Legislature or
friendly relations with anv foreign
State or harmony between religious,
racial, linguistic or regional groups,
caries or communities, The Bill con.
tains aporopriate penal provisions to
deal with contraventions of the law,

With these words, Sir, I move that
the Foreign Contribution (Regulation)
Bill. 1973, as reported by the Joint
Commi‘tee be taken ihto consideration
and passed,

I beg to move: g

“That the Bill to regulate the ac.
eéptance and utiHsation of foreign
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contribution or fersign  hospitality
by certain persans. of amsociations,
with a view to ensuring that parlis-
mentary institutions, political as-
sociations and academic and other
veluntary organisations as well as
individuals working in the impor-
tant areas of national life may
function in a manner consistent
with the values of a sovereign de-
mocratic republic, and for matters
connected therewith or incidental
thereto, as passed by Rajya Sabhu,
be taken into consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to regulate the-
acceptance and utilisation of foreign
contribution or foreign hospitality
by certain persons or associations,
with a view to ensuring that parlia.
mentary institutions, political as-
sociations and academic and other
voluntary organisations as well as
individuals working in the impor-
tant areas of national life may func.
tion in a manner consistent with the
values of a sovereign democratic
republic, and for matters connected
therewith or incidental thereto, as
passed by Rajya Sabha, be taken
into consideration.”

SHRI SAMAR MUKERJEE (How-
rah): The Bill was introduced ex-
pressing great concern about the
role played by foreign money in India.
That was in 1973. Now, when we are
discussing this Bil] in a finalised form,
many revelations have already been
made, particularly in America about
how multi-national corporations with
the backing of the Government of
America are working in various other
countries through economic aid, in-
vestment, through various other trade
channels, and through pay-off to sub.
vert democracy and the sovereignty
of those countries and putting all types
of pressures to change the policy of”
those Governments, and if they fail’
then there is a conspiracy to topple
those Governments.

Now, these are obvisously very
well known facts and throughout the
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world, it has created an alarming
concern. That is why, when this Bill
was under discussion both in the
House and in the Joint Committee,
every Member expressed serious con-
ecern about the role of foreign money.
But the way this Bill has been draf-
ted, it falls short of the requirment to
curb the ectivity and the influence of
foreign money in our politicl life to
iry to purchase people in public offices
so that the policies of the Government
can be oriented to suit their Interests
and that they get a Government
which will defend their interests.

1 am sorry to mention here that
from the stage of the introduction of
the Bill, we have been demanding
repeatedly that the Government, par.
“ticularly. the Home Ministry should
vome out with statements of concrete
‘facts as to what is the real position
inside our country, what is the rami-
Beation and how far foreign money
‘has penetrated deeply into various in.
stitutions and organisations and how
far it has been able to influence the
political elements inside the country.
Despite our repeated demands, the
YHome Ministry has refused to give
us concrete facts. Their stand is that
in public interests, they are not going
to give the information though they
have instituted some inquiry.

Now, when we are discussing  this
Bill, we have no concrete facts before
us, We have to make only some as-
rumptions and have some suspicious
that so many religious organisations
and political institutions regularly get
foreign money, particularly American
money. But the Government of India
and, particularly, the Home Ministry
is not in a mood to give us concrete
facts. I do not know why this hide
~and seek.

This does not show the strength of
‘the Government, It is only the weak.
ness of the Government,

Various facts have come to our
knowledge that foreign money has
«corTupted even various Departments
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of the Government, One of the pe~
parts, of the Public Accounts

tee has mentioned how even the Am-
erican Defence Départment has made
use of money in the name of reasearch
on genetics of mosquitoes and they
have got all the data from here with
the help of the officialg, So, the pentra-
tion of foreign money into our coun.
try is a serious threat and danger to
us, But the understanding of the Go-
vernment in this regard is very formal.
In the Statement of Objects and Rea~
sons of the Bill, when the Bill was
first introduced, it was stated that the
Government was feeling very much
concerned about it. This is what is
stated here:

“There has been widespread con.
cern about the unregulated receipt
of funds from foreign agencies, by
individuals and organisations in the
country. The Bill seeks to regulate
acceptance and utihisation of foreign
contribution or hospitality with &
view to ensuring that our parlia-
mentary institutions, Politica] or-
ganisations, academic and other
voluntary organisations as well as
individuals working in the impor.
tant areas of national life function
in a manner consistent with the
values of the Soveriegn Democratic
Republic.”

This concern was expressed by the
Government but the Government re-
fused to give us concrete facts. Since
19873, there has been further ramifica-
tion of foreign money and further
corruption of public life. Now, we are
very much worried particularly about
the way this Bill has been brought
up, for it is not to curb penetration
but only to regulate foreign money:
and the regulation has been suggested
in a manner wherby the Government
has given full authority to the offi.
clials, to the Bureaucracy, to the State
machinery, Even the representative
forces who are really interested in
curbing the penetration of foreign in-
fluence have not been taken into con-
fidence to help in the operation of
this Bill if it is passed into an Act, The
suggestion for a Commission consis.



189 Forelgn Contribution CHAITRA 9, 1908 (S4KA) Foreign Contribution 190

(Regulation) Bl

tions—that you camnet imagine
it. The recent Lockheed
scandal revealed the fact:

7 million dollars were given to one
man. It has also come in the papers
that Italian politica) léaders have
been bribed to influence the elections
and get special favours for the Am-
erican Companies, Ministers have been
bribed. So, these are the types of roles
that foreign money is now playing
1o get control over Government and
their policies, their Departments, the
various organisations of newspapers,
the various cultural organisations,
various public figures, various educa.
tional institutions and Universities.

So, the penetration is so widespread
that, generally, anyone interested in
the sovereignty of our country and in
democracy is bound to feel concerned
about this. But this Bill is totally in-
adequate and it cannot serve the pur-
pose, RN

In particular, from the Financial
Memorandum you can see the money
allotted for putting a check on the
operation and implementation of this
Bill which is to curb the damaging in-
fluence of foreign money. In the
Financia] Memorandum it ig stated
that the Bill does not contain any pro-
vision which, if enacted, would direct-
ly involve any expenditure from the
Consolidated Fund of India; but that,
however, for the enforcement of the
provisions of the Bill, it may be neces-
sary to establish a Cell of two or three
officers who will keep a watch over
}heejOperation of this Bill. When
orelgn money is penetrating through
all channels, corrupting the very vitals
of our political life, there is going to
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be only a small Cell—and Government
is prepared to spend for this only
Rs, 80,000 per year. While, in this
Statement of Objects it is stated that
there is a feeling of widespfead fon-
cern how are we acting? We are going
to spend Rs, 80,000 per year only to
maintain a Cell of two or three officers
who will put a check on this! This is
an absolutely contradictory position—
between your professions and your
practice. .

So, the Government is not at all
serious about putting a check on this,
and 1 am opposing this. The ruling
Party is in a new-found love with the
multi-national corporations....

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih):;- Who said that?

SHRI SAMAR MUKHERJEE: It is
not a question of saying; the Joint
Economic Committee is sitting in Delhi
and that the gates have been opened
fully to American Multi-National Cor-
porations for a far bigger investment
in India, Opening the flood-gates to
multi~National Corporations and talk-
ing of preventing their penetration—
these double standards.—cannot work.
This Bill has exempted under Section
8 all these multi-national corporations,
foreign agencies etc. in the name of
norma] business and trade, Section 8
indicateg the persons to whom Section
4 shall not apply. Section 4 has speci-
fied the persons who are not entitled
to take foreign contributions. Section
8 15 the exemption section and it says:

“Nothing contained in Section 4
shall apply to the acceptance, by
any person specified in that Section,
of any foreign contribution, where
such contribution is accepted by him,
subject to the prowvisions of Sectjom
10,—

(a) by way of salary, wages or
other remuneration due o him or
to any group of persons working
under him, from any foreign
source or by way of payment iw
the ordinary course of buainess
transacted in India by such foreign
source; or
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. (b) by way of payment, ip the
poursg of jnternatioual trade or
» Commerce, or in the ordinaty
course of business transacted by
him outside India; or

(c) s an agent of a foreign
source in relation to any trans-
dction made by such foreign source
with Government; or

(d) by way of a gift or presen-
tation made to him as a member
of any Indian delegstion, provided

, that such gift or present was ac-
cepted in accordance with the re-
gulations made by the Central
Government with regard to the
acceptance or retention of such
gift or presentation; or

(e) from his relative when such
foreign contribution has been re-
eeived with the previous permis-
sion of the Central Government.

Provided that no such permis-
sion shall be required if the am-
ount of foreign contribution re-
ceived by him from his relative
does not exceed in value, eight
thousand rupees per anhum and an
intimation 1s given by him to the
Central Government as to the am-
ount received. the source from
which and the manner in which it
wag received......

Pyom this, it is quite clear that tak-
img advantage of this clause, all those
foesign sourceg who are generally in-
terested io subvert our democracy and
wvereignty will absolutely remain
free to perform their task in the way
ey like,

The penetra‘ion of American money,
pagticularly the multi-national corpo-
rations on a worlg scale js now being
discusseq in varioug countries. Various
imternational organizations have also
set up committees to study the danger
of this penetration of multi-national
qogperations’ money. } am reading
fxom a report:

“The U.S, private eapital is turn-
ing its attention to under-developed

-y

counities, Asording to & Pune Jﬂl
survey by the TS Depmsmen) of
Commeide, tive majority oWwaed for-
eign afitiste companieg in Rve yoans
batwesty 1879 and 1873 inwreased
theiy capital spending in under-
developed couptries by 188 per cent.
as compapsd with 79 per cent in
develbped countries, 60 per cent of
all private foreign investment in
man.facturers is confined to five
semi-industrialised countries. .
namoly India, Mexico, Argentins,
Brazil and Spain. It may also be
notet that India has already become
a major object of interest for Ame-
rican private investments end the
prescut negotiations between the
two 'ountrisg through Joint Com-
missin and Sub-Committees will
add .10re puneh to this trend.”

By investing, these international
multi-nationa] corporations are mak-
ing thei; economic hold on the policies
of the C yvernment and that is why in
every coantry this question of invest-
ment ag vell as other methods are not
isolated. These are closely related.
That is why, the threat to Indian eco-
nomy, Indian democracy and soverei-
gnty is more and more growing. It is
not lessening and the policy the Gov-
ernment is pursuing is giving full
scope fnr them to influence various
sections of our society and particular-
ly, the administration also.

How has foreign money playad in
our elections? When the Home Minis-
try submitted its report, qur Govern-
ment has accepted that foreign money
has played some role in the 1967 elec-
tions and also the subsequent elections.
But they bave not given any concrete
facts. Recently, it hag been admitted
in the course of evidence before a
commitiee in the American Senate that
Italian elections have been influenced
by these multi-national corporations.

MR. DEPUTY-SPEAKER: You have
made that point earlier,

SHRI SAMAR MUKHERJEE: So,
the question is that this Bl ewnnot
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prevent the pengtration of foreign con-
tributions and foreign money into our
couniry through various channels
which are.already being used by than
1 can give names of 50 many organiza-
tiong which are scting as their agen-
cies. This is from the background
note,

“The organizations said to be
financing political and social institu-
tions in India were stated to include
the Asia Foundation, Ford Founda-
tion, Rockefeller Foundation, USIS,
USAID, USEFI, Federal Bureau of
investigation of USA (FBI) and
agencies of various Departments of
the United States Government cpe-
rating in the country.”

Algo, the money under PL 480 is being
used here in India to do political acti-
vity by American lobby. Then:

“The organizations in India receiv-
ing funds from the C.I.A. were stat-
ed to be the Congresg for Cultural
Freedom, International Youth Cen-
tre, Delhi and the World Assembly
of Youth The Asia Foundation was
stated to have been financing a num-
ber of institutions in India including
the Indian Institute of Public Ad-
ministration, Foundation for New
Education, Gandhian Institute of
Studies, Indian Society of Inter-
national Law, Institute of Constitu-
tional and Parliamentary Studies,
Universities, Press Institute of India,
variols newspapers/newsmen, etc.
Missionaries and charitable organi-
sationg had also been receiving funds
from abroad (e g, money given in
Kerala by American Christian Anti-
Communist Crusade).”

That was in 1959 when the Kerala
Communist Government was toppled
There foreign money played a very
E;g role in the so-called agitation led
our Prime Minister, then Congress
President. ner

These are some of the facts and you
see how wide their remifications are.
It is inereasing. Then the report of
Fulbright Committee had revealed

fn re =
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that the Himalayan Border Countries’
project sponsored by the University of
California wag actually a C.LA. project
sponsored by the U S. Defence Depart-
ment, !

Mr. John Kenneth Galbraith, a former
US Ambassador to India, gtated in his
publication “Ambassador’s Journal”;

“One of the widespread pleasures
of this job is that I have at my dis-
posal at least 10,000 dollars to spend
at my discretion for charitable relief

purposes. ...”

Through Embassies also this is being
done. This is from your Research and
Information service Report.

MR. DEPUTY-SPEAKER: All that
is known, but what are the inadequa~
cies of the Bull?

SHRI SAMAR MUKHERJEE: This
Bill wants to regulate only. There is
no effort to curb it and stop it. The
regulation of this........

MR. DEPUTY-SPEAKER: You wan}
total ban instead of regulation,

SHRI SAMAR MUKHERJEE: Peo-
ple's co-operation must be ensured.
Vigilance must be roused in all the
organisations. Where-ever there is
doubt, accounts must be properly scru-
tinised by the Government, particular-
ly the Home Ministry, as to from
where money hag come and what
damages are being caused on account
of this money. My first complaint is
that the Home Ministry did not place
any facts before us. All the Members
demanded that concrete factg must be
placed before us so that they may be
acquainted with the position, This
hiding of facts is not something which
can be ignored.

Thig Bill directs the institutions to
seek permission from the Government
or to give intimation. And there is a
ban on certain types of institutiong or
individuals who will not accept money,
such ag a candidate who gtands for
election to Parliament to State legis-
lature or Metropolitan Council. No



[Shri Samar Mukerjee]
Reporter, no journalist or employee of
the Corporation would take money.
But this formal banning will not pre-
vent them from having this money or
contribution by other meédns. They
are adopting various methods which
do not come to the eye of the public.

I am giving you the Times of India’s
news—

“But it is naive to assutme, asg the
Government apparently does, that
authoritieg abroad are rushing head-
long with gifts in cash or kind for
political parties or people in this
country who are only too keen to
declare the size of the donations they
receive and the identity of the do-
nors from house-tops. No Indian
beneficiary of a foreign agency eng-
ed in subversion will be so mad as
to fill in particulars of “tainted
money” in the prescribed form and
apply for the Government’s permis-
sion to complete the transaction. In
fact g variety of meang have already
been discovered to dress up such
deals as legitimate business—inser-
tion of advertisements in periodicals
at high rates, supply of literature to
bookshops at throwaway prices,
manipulation of invoices or commis-
sions in the sale of goods, ete—to
obviate the risks of exposure,”

We apprehend that thiz Bill will
strength the hands of the bureaucracy.
In the name of emergency, bureacracy
has been given so much of an authori-
tative power that all the organisations
allied to the ruling party will be given
a clean chit to accept this money and
it is shown in their books by some of
the unions, which are affiliated to
some international organisations, They
are getting money regularly to run
their offices and daily activities, But
for the solidarity of the working class
movement, for the strengthening of
democracy at the international scalg
that money ig welcomed. Money is
sent from here by us in solidarity with
the liberation struggle of Vietnam,

MR. DEPUTY-SPEAKER: I do not
know where to draw the line.

the Civil War in Spain, National Cong-
ress leaders took the initiative to send
volunteers; they used to collect funds,
As you know there are various inter=

such international organisationg and in
various couniries there are interna-
tionally affiliated State organisations,
Those are democratic organisations.
Money from those organisations will
strengthen the struggle for democracy,
struggle of working class against op-
pression, against the exploiters. This
must not be stopped. Our apprehen-
sion is this. Looking at the way this
Act is prepared, we feel that this will
interfere with this type of solidarity
actions. We apprehend that the offi-
cials will intervene and stop that soli-
darity effort and the people concerned
wil] be put to harassment. Therefore
we cannot support the Bill tfully
though the objective declared in the
Bill is somethimg which we support,

SHRIMATI MUKUL BANERJI
(New Delhi) I stand here o support
the Foreign Contribution (Regulation)
Bill, Already the Foreign Exchange
(Regulation) Act has been passed and
this will also supplement that Act. As
you know, so many nefarious activi-
ties were going on in this country.
Money was coming from many coun-
tries; not only from American but
from other countries too, sometimes
directly, sometimes indirectly, some-
times through other countries, and so
on. They were coming in many forms;
they were coming to religious organi-
sations; they were coming to cultural
and other organisations. They were
coming in and they were spoiling our
body-politic and they were creating
chaos in our country. I support this
Bill. Firstly, it prohibits the flow of
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such foreign money. Sesondly, it will
allow some foreign money to come in,
provided the permission of the Gov-
ernment is taken, Mr, Samar Mukher-
jee said thet soliderity money should
not be stopped. Sir, if it is a genuine
case of solidarity, if somebody takes
the prior permission of the Govern-
ment, naturally, the Government will
not at all come in the way of having
solidarity. But Government will not
allow any money to come as a germ
to threaten or stifle our democracy.
This is allowing foreign money in cer-
tain cases where intimation is given
to the Government, Previously much
money was coming in but even the
Reserve Bank did not have intimation
about things, I agree with Shri Samar
Mukherjee when he says that multi-
national organisations have been creat-
.ng havoe. This happened in Chile.
They tried their best in some other
countries. They did it in Bangla Desh.
They tried to break our democratic
system too, But with this sort of an
Act we can certainly prevent money
coming from foreign sources with the
idea of spoiling our democratic system

There are certain cases where accep-
tance of foreign money is allowed pro-
wvided the prior permission of the Gov-
ernment is taken Evepn persona)l pre-
sent 1z allowed though there 15 3 limit
of Re 1,000, I mean persona] present
costing upto Rs 1,000 is allowed.
Therefore it 1s not prohibited absolute-
'y Any legal transaction through
genuine objective which may be pur-
«ued through correct methods, keeping
m view the interest of the country,
can be carried on and this is not at
ull stopped and this should not be
stopped also There should not be any
o't of suspicion in our minds about
lhe people conirolling these Aels Our
officers have proved that they have
‘ery good brains. Ouy officers have

proved that they have very many good
tapacities,

Even many of our people have
taken a very good place outside India
~and they have got sense of loyalty.
{ So, T do not think that just because a
few people were bad, we shou'd sus-

SHREY Forewm Comsns
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pect all the offcial
recent budget had lllowted 0 ml;c]? :;
money from outside India to come
here and allowed the Indians sbroad
to come and inveset that money. But,
certainly we must stop an v
which comes through bad ~ channey
oo ';::}u]i}:ipomi- Fven so many of
We found eval::a :lm‘ ey
I am ha uring the elections—
Ppy that this Bill will check
the candidates from taking or accept-
Ing money from the foreign country—
80 much‘ of money were coming from
the foreign country. As a reseult, so
many good candidateg suffered, Some
candidates got money from outside
and fought their elections.
Recently we also saw that Shri George
Fernandes got so much of money and
the Home Ministry also declared 1n
this House that so much money came
through the Bank and also through
the other sources to organise a strike
in India. (Interruptions) I can quole
from the pamphlet on emergency.
There it is stated that so much money
came from outside (Interruptions)
About the facts 1 know. I am sorry
Mr. Bosu is not here, He was giving
so many wrong facts in hig speech
and when I contradicted him in this
very House Later on, in the Lobby
lie said “I have said, I am told So.
you canno' catch me legally.” So we
know how vyou played your role in
this House I do not agree with Shri
Samar Mukherjec when he said that
thig Bill wag not enough He accused
the Home Ministry of not placing the
facts 1 have been a Member and I
know so much of pressure Wwas
brought in by Shri Samar Mukherjee's
party and some other parties. There
were so many people who felt—I my-
sol¢ felt it—that the Home Minsiry
<hould not place those important facts
before the Committee because if thove
facts were revealed, then they would
have affected the public interest. _I
ask: how dn they know that they will
not affect the public interest? If the
Home Ministry had revea'ed the im-
portant facts when theti eﬂqﬂt:‘:;:
were going on, at that time, :
enquir?:u Eould not have helped. Ulti-
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mately, the wrong people could have
been benefited. That was why many
of us thought that those facts should
not be revealed. ‘That was why
those facts were not revealed by the
Home Ministry, But, we know, you
know and all of ug know how much
of money is coming or was cOming.
This Bill will stop that—foreign
Exchange Regulationg Act was not
enough—to a great extent the pro-
paganda and other things for popu-
larising this Act among the people,
political parties or other organisa-
fions who were carrying on such
work should take up this job, There
are other institutions also that will
do the propaganda, We shall cer-
teinly try to explain to the people
about the great benefits of this Act
after this Bill is passed, with these
words, 1 support this Bill

SHRI C. K. CHANDRAPPAN
(Tellicherry): Mr. Deputy-Speaker,
Sir, this is a Bill with a good ob-
jective. It says that it seeks.

«To regulate the acceptance and
utilisation of foreign contri.butic!n
or foreign hospitality by certain
persong or assocations, with a view
to ensuring that parliamentary
institutions, poltical associations
and economic and other volu_.ntar:r
organisations ag well as individuals
working in the important areas of
national life may function in a
manner consistent with the values
of a sovereign democratic republic,
and for malters connected there-
with or incidental thereto.”

There is NO dxmcult% ‘:o hm:f:::t
this object of the Bill. But the -
tion is: whether by this Bill—a
jegis'ation like this—we are going to
achieve the goal which is set beto::e
ourselves. Sir, if you remember in
the Selecl Commuttee 1tself h:q-

ant witnesseg expressed their
doubt in regard to this point as to
what extent this is going to be suc=
cessful and as to what extent G?\r-—
ernment will succeed in implementing
w- 1amielation,

Foreign Contribution ~ MARCH 29, 1976  Foreign Contribution 200

(Regulation) Bil}

Sir, otme very important point 1
would like to make is that nobody
financially helping a movement or
giving contribution or whatever it iz
with the purpose of subverting the
democratic system in our country
will not do so through the Reserve
Bank or with Mr. Mohsin's permis-
sion. Thig is a fact of life that they
will pump money into a country
where they want to do de-stabilisa-
tion. They will not come and geek
your permission. They will gsend it
through various means. 'This is a
thing which is so much played down
by the authors of this Bi'l as if they
do not understand.

Let‘ us not shut ourselveg from the
realities which are taking place in
the world where We are living, I
Eio not know whether the Government
is that non-political that they think
that the operation of de-stabilising
democracy of other countries iz an
action which is completely detached
from the political policies being
pursued by the Government. I don't
think so. I think that there is a
very good connection between the
two. Afier the last world war when
countrieg after countries become in-
dependent, the colonial system had
broken up and when pew indepen-
dent countries emerged in Asia and
Africa angd in Latin America and tried
to pursue a path of their own for
making their own future then started
the politics of de-stabilisation. It is
not merely by contributing a little
money that they achieve the end. I
am sure the Minister might be know-
ing about the Marshall Plan, In
Europe after the second world war
the U.S. Government told Italy and
France that they would throw out
the communisis from the Ministry
and then only the money will flow.
It is not that the communists were
Jess democratic. The communistg iP
Italy and France took part in the
Partisan movement against Facism
and their sacrifices are accepted by
the entire world but the money”
power of the U.S. imperialists
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m-mmmm to go out of the
Ministry.

wu.? mms:::'ﬁo::r g bo g

ng about multi-na-
tionals, Well, there is mention ,f
the multi-nationalg in this but are
we to believe that ITT wil come and
ask the Home Ministry to Al up
applications and forms and let wus
contribute this much. Let us not be
um_ler that impression, It is ITT
which organised s military coup in
Chile and brought down the Govern-

ment there. Thig is now an accepied

MR. DEPUTY-SPEAKER: The Bill
provides for an Indian citizen or a
group of Indian citizens to make an
application.

SHRI C. K, CHANDRAPPAN: They
have done it through Pinochet.

MR. DEPUTY-SPEAKER: They
have to apply to the Indian Home
Ministry.

SHRI C. K. CHANDRAPPAN: 1
do not think you have understood
what T mean. Pinochet is a Chilean
citizen, a man who played into the
hands of ITT. In India, let us hope
there will be no Pinochets, But there
will be; they can find them.

So my point is that so long as
multi-national corporations  are
allowed to inveset money and when
Government ig going more and more
for collaboration even for making
tomato sauce, then this possibility
of getting our democracy de-stabilis-
ed is incressing. 'This possibility is
under-estimated by the framers of
this Bill

When I gpeak of ITT, I should be
very careful to see that I am not
saying anything to which a sudden
twist could be given. Let me ask
one question, Can you consider
every country an enemy of India?
No. The fact of life is not that. The
fact is that the CIA is an instrument
of destabilisation of imperialism,
which is no more kept a secret. They
say ‘we will destabilise countries
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whlch_ we do not like, gysiems we do
not like'. They say, ‘if our security
is threstened, we ‘will destablise'—
this is what Kissinger and Ford
have said. They gay overt and covert
methods will be utilised. What ig that
covert method? What is that overt
method? We have seen these in
many countries, even in Bangladesh.
We have seen what it does mean. -

How is this Bill going to help us
find these? I do not think there is
any hope. Even after adopting this
Bill, who will stop them? The only
hing is vigilance, not by the Home
Ministry; you have to make the
people of this country aware of thes»
dangers. It is a big task; it is not n
task the Minister and a few bureau-
crats can do. The patriotic feelings
of the people should be roused. They
should be able to stand up against
any threat posed by imperialism.
Then this country will have a future

But here the assumption and the
background mnote supplied is very
interesting. = When they speak of
foreign intervention, they always try
to bracket the CIA and KGB to-
gether. I can understand  that
politics, That is the politics of the
enemies of India who are saying that
‘there are two super-powers and be
careful with them’. From whom are
you facing danger? I do not say you
support the KGB. I am not saying
that. The KGB and CIA are instru-
ments of two political systems, One
political  system, imperialism, is
standing to subvert the countries
which they do not like, the systems
which they do not like. You never
see the Soviet Union doing that.
There are international movements
friendly to India and unfriendly to
India. You have to demarcate them.

For example, when thig country
taced such a threat from the JP
movement which resulted in the
declaration of emergency, who came
out in support of India? Did every-
body support, did everybody oppose?
No. In India, the World Peace
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Council sponsored a meeting which
was supported by both the Congress
and the Communist Parties and other
people, We also offered hospitality
and invited the representaiives of
anti-fascist forces to come to India.
They came. They said what hap-
pened in India was a dangerous
thing. What they meant was the JP
movement, They said that the
emergency Wwag correct. What is
your stand about that? At the time
of the Bangladesh crisis, when this
country was being isolated by the
imperialist world and when there
were even voices here saying that
‘you stand so isolated in the world’,
at that time the socialist countries
stood firmly by you.

The World Peace Counci] and many
other democratic organisations mobi-
lised public opinion.

MR. DEPUTY-SPEAKER: What is
your point? Where necessary Gov-
ernment should have the authority to
grant permission? Is that so? Whau
are you driving at?

SHRI C. K. CHANDRAFPAN: 1
do no. think you understand my
point; otherwise you will not ask.

MR. DEPUTY-SPEAKER: I do
understand. What are you driving at?

SHRI C. K. CHANDRAPPAN:
Demarcate between friends and
enemies.

MR. DEPUTY-SPEAKER: This
Bill does not prevent that; the Bill
gives the authority to government to
grant the necessary permission.

SHRI C. X. CHANDRAPPAN: I
will tell you what the Bill gives
Please refer to clause 4.

SHRI F. H. MOHSIN: We cannot
distinguish between one political
party and another,
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SHRI C. K. CHANDRAPPAN: 1
understand your legal difficulties. But

for a political problem, you cannot
find a legal solution.

SHRI F, H. MOHSIN: Even tha
Congress Party is covered.

SHRI C. K. CHANDRAPPAN: 1
am not saying that the Congress
party should not be covered. But
will you put the Congresg party and
the RSS in the same bracket? I do
not like it. Legislation should be
such as to curb the activities of such
parties who are anti-national, uu-
pacriotic and who are agents of im-

perialism. Take for instance clause
4. There is a blanket ban on many
kinds of people: candidates, corres-

pondentis, government servants, mem-
bers of legis'ature  oolitical parties
office bearers and all that. Let ma
tell you one example. If a com-
munist party leader wants to go and
attend & wor:d communist meeting ‘0
get a chance to say inat the emer-
gency declared in Iudia was good
and correct; it was a firm measure
against the imperialists and sub-
versive activities, he could not go
because he cannot accept hospitality.
These partie® are nog rich men'a
parties to get tickets from  mono-
polists.... (Interruptions). I+ is not
a question of permission. It is 1
question of accepting hospitality in
such cases. We canrot also invie
friendly leaders of parties from other
countries and we have to go an:l
take a certificate from some sma'l
bureaucrat to the effect: he ci_i-n
come to this country. It is ridl-
culous.

Another thing is this. This Bill
leaves the gate open for all kinds qf
subversive agents to come and wors
in this countrv. There is a provision
in clause 2 where they refer to the
World Bank and the International
Monetary Fund; they are exempted.
I do not know whether government
is so ignorant about these things.
Why do the mention specifically,
those two bodies? I could have u2-
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derstood if they say: United Nations
is exempted. They may alsg declare
from time to lime which other bodies
are to be exempted. World Bank is
an organisation known for its direct
intervention in  countries where
American interests are in  danger
You are allowing the World Bank tc

come and operate here freely. Wil
does it mean?
MR. DEPUTY-SPEAKER: World

Bank? Is it not an organisation undz2t
the United Nations?

SHRI C. K. CHANDRAPPAN: World
Bank is an organisation holding high
the interests of U.S. Imperialism. It
may be under the UN. It is using
U.S. money......

MR. DEPUTY-SPEAKER: Even the
United Nations Organisation.. ..

SHRI C. K. CHANDRAPPAN: Not
today:; even the United Nations was
like that. The World Bank is even
today like that; he who gives money
dictates the policy. The United States
gives money. That is what is happen-
ing. And Mr. McNamara, the present
leader of the World Bank, was the
Chief of Staff in the Vietnam war,
You know that.

MR. DEPUTY-SPEAKER: Do you
want that all these international orga-
nisationg should be banned here?

SHRI C. K. CHANDRAPPAN: The
Bill gives an exemption. I am against
it. The Bill should not give exemption
to such organisations, In regard to
multi-national corporations I will not
speak any more. But after hearing
the Lockheed scandal and after hear-
ing the Rockefeller report and so
many other things, I think they have a
direct jntervention in assassinating the
political leaders. The multi-national
organisationg play dubious roles. When
the wordg “multi-national’ is there we
cannot say that this Bill is good. Now,
we were in the Select Committee,
Many prominent persons including Mr.
Rajni Patel, who are popular with the
.Government expressed their doubt a3
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to what extent the Government was
going to succeed in implementing this
Bill. They have also said that it gives
such wide powers that the bureaucracy
can misuse this Bill to 3 great extent
and the Government did accept in that
Select Committee certain things. But
what Mr. Samar Mukerjee was men-
tioning is very important. He men-
tioned about the review body. If it
is a review body, why was it denied
by the Government? That means
what? Now, clause 10 of the Bill and
Clause 14 of the Bill remain more or
less in the same old fashion providing
a very very authoritarian power to
the bureaucracy. I do not inind if Mr.
Mohsin runs the whole thing. But he
will only sign it and the bureaucracy
wil] run the whole show. Government
had always been aruguing in the Com-
mittee when we said that the ruling
party might misuse this law and Mr.
Mohsin had met this argument by say-
ing that tomorrow we might be the
ruling party. But the point is not that.
In a democracy there is a possibility
that every party can be a ruling party
but in a demacracy like this when we
are enacting legislation, it js not fair,
it is not democratic to leave such
powers in the hands of bureaucrats.
Now, what is power? On the basis of
this doubt you are receiving some
foreign money, not even on the basijs of
facts, but a doubt is enough. Your
house can be searched. Well, against
an individual, it is one thing but the
records of the political parties can be
taken away by the officers. The offices
can be searched. I do not think this
will help to strengthen the democracy
in this country. If they have reasons
to believe, that is one thing; they can
believe it, but on the basis of doubt
they cannot. Mr. Rajni Pate] was tell-
ing while giving evidence that there
should be a judicial sanction before
allowing the officer to search, That
was his position. But the Government
said that a higher officer will come for
search, that is a concession which Mr.
Mohsin has given. When tlhe Bill was
first proposed, it was mentioned that
no officer would come, but now the
reply is that a higher grade officer will
come. But his coming is inevitable.
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There is no remedy for that, I do not
think that wil] help anyone.

MR. DEPUTY-SPRAKER: I am not
able {0 make out what really you want
to gay.

SHRI C. K, CHANDRAPPAN: I
really want to say that thig Bil) i3
highly bureaucratic,

MR. DEPUTY-SPEAKER: With re-
ference to the whole speech, I am not
quite clear what you are driving at.

S8HRI C. K. CHANDRAPPAN: I will
tell you that the Government should
make a distinction between good and
bad, between enemy ang friend.

MR. DEPUTY-SPEAKER: A3 a
general prineciple, it can be accepted.
But friends of today may Le enemics
of tomorrow.

15 hrs,

SHRI C. K. CHANDRAFPAN: Life
i8 not like that. It may be a good
philosophy to argue but in the present
day international politics, things are
not like that. A friend of today is not
an enemy of tomorrow. There are
definite forces like imperialism which
are the enemy of all the developing
countries, Can you take bold measures
against them and save democracy from
their intervention? I have tabled
specific amendments which I will move
later. I think the government have
under-estimated the danger of multi-
nations and dangers involved in the
present situation when countrieg are
speaking about de-stabilisation and
they have brought forward a Bill by
which they think they can remedy
every political evil. I think that ig not
possible, That is where we disagrce.
m‘tlmm' the objects of the Bill are
noble,

SHR] DHARNIDHAR DAS (Man-
galdai) : Sir, if there iz any doubt ab-
out the importance of this Bill, we
should look to the emergency which
has opened the eyes of al] to the dan-
gerous role of foreign money ang for-
eign agencies working inside various
countries, particularly the developing
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countrieg including India. The emer-
gency has openeq our eyes ag to who
are our friends and who are our en-
emies.

While supporting the provisions of
the Bill, which should have come much
earlier, T suggest that the Home Miniz-
try should devise ways to mobilise
public opinion ag we are doing now
under the emergency for the imple-
mentation of the 20-point prograrme.
Though there are variopus Acts, even
then it is public opinion and mass in-
volvement to which we have attached
more importance for fighting the right
reactionary and fascist forces in the
country.

The mere passing of thig Bill is not
sufficient to stem the danger posed by
foreign money and foreign agenciea
working in India. Our friends in the
opposition have read out from the
background note the different agencieg
through which CIA is wcrking here,
The CIA is a matter of great concern
not only of the developing countries
where U.8.A, hag planned to de-stabis
lise their governments but ulso of
peace-loving citizens of America.
can add some more organusations to
the list given in the backgrcund note
because we are aware of the menance
of those organisations in tne noith-
eastern part of India, including Assam,
One such organisation is the MRA—
Moral Rearmament., You might re-
member, Sir, a question was put in
thig House to the then Home Minister,
Dikshitji, about certain minisier of
Meghalaya being member of MRA and
he admitted it. I may tell you that in
Assam all the anti-Goverament agita-
tiong were engineered by the officers
from U.S, Embassy and tli; MRA Jea-
ders. Before each agitation, we have
records of visits of MRA leaders and
also US Embassy officials. What I
want to emphasise is that it js not
easy to detect CIA becaus, they work
through different organisations in our
country. In a Committee meeting I
asked a question whether it has been
possible anywhere to prove any per-
son to be a CIA agent although he is
known to be a CIA agent by all. It i8
very difficult because it needs ideoclo-
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gical clarity. It is not a question of
bureaucracy or bureaucrats, who are
not ideologically oriented. Even
among political persons there are not
many ideologically sp equipped as to be
able to detest CIA. I say ideological
because the Statement of the objects
of the Bill hag referred to certain
values that our Nation gtands for.
What are those values? The USA.
stands for a particular value system
and a different sysiem of economy,
namely capitalism. Here in India, if
we want to defend any system it ig the
democratic system of Government and
the system of socialist rconomy in the
country. That is what thizg Govern-
ment standg for,

As regards Mr, Chandrappun'g poirt
regarding clubbing of all cnuntries to-
gether, this ideological stand clearly
identifies different forces which are
for different gystems.

I may quote here RSS (hief, Gol-
valkar.

“By God’s grace, the USA is the
leader of the free world, Dharma
and Adharma are engaged today In
a world-wide war. Ip thigs war, the
USA heads the gide of Dharma.”

Now, these are the banned organisa-
tions in India in Emergency—RSS,
Ananda Marg and other communal or-
ganisations. The Chief of the com-
munal organisation, Golwalker says
that they drive inspiration and leader-
ship frcmm the USA for defending
capitalism by fomenting Com-
munalism to create internal disor-
der and chaos. So, in this Emergency,
we have made it clear that we are fi-
ghting the right reactionary forces, It
hag been stated in the House as well ag
in the Press by different leaders be-
fore Emergency and after its procla-
mation thay enormous money power
ig behind these communal organisa-
tions to create anarchy in the coun-
fry. What ig the interest of America?
The American capitalists and  their
Government in USA claim to have
on their head the burden of defend-
ing capitalism and of fighting eo-
clalism and communism in the world.
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and colonialism. Pandit Jawaharlal
Nehru had made this clear at the An-
ti-Imperialist Conferente held at
Brusselg in 1927. He had gone there
ag a representative of the Indian
National Congress. (Interruptions)
I am saying this to peint out that the
bill doeg not restrict international
cooperation. Pandit Nehru had seid
that it was the policy of ithe Indian
National Congress to seek interna-
tiona] cooperation in fighting imperi-
alism and colonialism. That policy
wag adopteq by the Congresg Party
long ago. Therefore, there should
not be any doubt that this bilj pro-
hibits international cooperation which
is a siva qua mnon for promoling
world peace and progress. The em-
ergency hag made our task quite
clear, viz. that we should fight the
right reactionary forces which are
financed by the foreign powers; and
that ig the object of the bill. This
has been made clear, go that the for-
eign money may not be able to sub-
vert our soveriegnty and our economic
policy of socialism. Having said that,
I support the bill; and I appeal to all
the progressive forces to support the
bill, I also urge that the Home
Ministry should arrange for mass
mobilization in this regard and create
public opinion in itg favour.

SHR B. V., NAIK (Kanara): Mr.
Deputy Speaker, Bir, since I am not
likely to move my amendments to-
day at the stage of clause-by-clause
consideration, I would like-because
of our friends on the other side—to
dwel]l now itself on the intent of the
amendments, If I am able to convince
the hon. Depuly Minister of Home
Affairs or, in his turn, he is able to give
convincing arguments, we wil leave
it to the choice of the Government to
accept the amendmentg that I have
sugegested, or not to do so.

MR, DEPUTY-SPEAKER: Only
when you movVe the amendments,
would the question of accepting them
arise. You can speak on the general
principles of the bill now.
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SHRI B, V. NAIK: The Indian
Constitution was adopted in the year
1249, on the 26th day of November,
It is mentioneq in the bil] that the
maip purpose for which it has been
brought forward is to keep up

“the valueg of a sovereign demo-
cratic republic, and for matters
connected therewith or incidental
thereto.”

We tend on many occasiong to lock
up our stables after the horses have
bolted. It is almost 30 years now.
There must have been a vast accumu-
lation of data, as to which were the
institutions, who were the individu-
als, who were the political candidates
for election gnd who were the politi-
ca] parties that had collected huge
fundg during the last 24 years. I am
guite sure that with the intelligence
cystem which the Ministry of Home
Affairs has developed, they must be
in g position to have certain data—if
not to prove it beyond all reasonable
doubt—ag to who have been the reci-
pients. The philosophy of letting the
by-gones be by-gones has done a lot
of harm to us. We allow the evil to
exist for guite a long time; and then
the State comes and tells us: “Let
whatever hag happeneq til] now, go;
let it be as it is”.

But, in future, do not like that if
you do that, we will punish you. This
approach is unfair, becauses it does
not cenform to the ideals of eternal
values of justice. Therefore, why
not pick out something which is
wrong in our nationaj life, find out
the culprits and punish them, even
with retrespective effect? There is
nothing wrong in that. In that case,
we would have got prestige to the
Government and the ruling party.

Then, some of the facts which have
been mentioned regarding Moral Re-
armament and the things which were
mentioned by my hon. friend,  Shri
Dharnidhar Das have to be takep into
consideration. I would not touch
upon the Association of Voluntary
Agencies for Rura] Development. We
do not know what is the anctus]l sm-
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ount received by this agency. The
paper reports say that it ig about Rs.
5 million. But like all contributions,
what is apparent to the naked eye
may not be the whole thing. It
may be the tip of an iceberg, What
is the real dimension of the amount
one can only 'make a guess or esti-
mate, what is called ‘gustimate,.

Then, recently, we had the sensa-
tional case of the Bala Yoggeswar
who became phenomenally rich in the
course of four or five years. He was
a teen-ager and he married 5 woman
ten years older to him. He was mnot
even of the marriagable age when he
'‘married, and then it was revealed
that this young charming lady is an
agent of the Central Intelligence
Agency of the Uniteq States. It is
shocking, When he came here there
was so much of noise angq big crowds
received him. Then his brother, who
was wearing a bigger crown on his
head, claimed that he was the real
guru, I witnessed during the last Vai-
sakhi day when I was at Banaras the
fabulous amoutns they are spending
on their receptions etc. It must be
costing them Rs, 10 lakhs to 15 lakhs,
which is what the political parties
spend once or twice on their plenary
sessions. Where does this money
come from? Why don’t you catch
hold of the fake saints, fake swamis,
fake gurus, who are making money
in dollars, going about in air-condi-
tioned planes, moving about in air-
conditioned cars in this country and
seliing a fake culture to the western
society. I do not know whether it is
only thig fascination for something
oriental and exotic or there are un-
seen hands of the foreign espionage
agencies.

My hon. friend, Shri Chandrappan,
was righteously indignant that we are
putting the friend and foe in the same
line and that we are cutting
them with the same axe. As
was once mentioned by a statesmnan,
We have no permanent friends or per-
manent enemies, we have only permo-
nent interests. How can you say that
taking of money or hospitality to the
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extent of Rs. 1,000, or taking any
other facilities, from the USSR or the
East European countries is fair en-
ough, you have not transgressed the
rules if you have tzken it from the
Eastern bloe, but you have transgres-
sed it if you have taken it from the
American bloc? 1 think in such legi-
slations of a country like this, which
is virtually a sub-continent if not a
continent, it would be difficult for us
to discriminate in the international
sphere. Similarly, in regard to the
varioug international agencies.

I will come {g the other aspect.
We have in this country quite a few
organisations which are growth points,
The hon. Minister hag blocked the
sensitive areas of our nationa] life,
the politicians, the candidates for ele-
ctions, the printer, the publizsher, the
editor etc. It has been clearly laid
down here.

There are those who contribute to
the essential culture of this couhtry,
not these dance anq drama troupes
and things like that, but those who
contribute through the written or the
spoken word. As, I said, these are
sensitive areas.

Are there not various clubs in this
country like the Rotarys, the Lions,
the J. C. and half a dozep otaers who
cater tc a specia] category of our
country’s population? Have you ex-
amined their transactions and cultur-
al activities?

Secondly, vou have forbidden me
from taking either dollars or roubles
or other forms of foreign money, but
how dc you siop my agent my tout,
my broker, or go-between taking it
and passing it on to me? Therefore,
there will be many Joopholes in im-
plementing this legislation.

Some Members may be upset at
the same principle being applied to
the USA and the USSR, but let us
have a certain amount of objectivity.
South America, for instance, has all
along been what ig called a base of
Yankee imperialism. They are there
neighbours. But I do not think that
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even the most powerful Secretary of
State or the cleverest person in Am-
erica, be he a Kissinger or anyhody
else, will be able to do the same mis-
chief in this sub-continent as they
have done in South America or might
still do in Cuba because South Am-
erica has always been a place of
protected imperialism a new tyve of
colonialism. Therefore, I would not
subordinate my judgment to what was
obviously a very bruta] and heinous
act, the ITT participating as an agent
provacateur of the CIA. We conde-
mn it roundly, but I would not aban-
don my judgment and subject all my
decisions to this fixed idea.

Why am I saying this? Because 1
find that up to 31st March, 1974, as per
the report of the Ministry of Finance,
our actua] indebtedness to the other
countries of the world stood a4 the
astronomical figure of Rs. 8,913 crores.
So much of money is coming to back
our economic and internatinnal poli-
cies. So, there must be a certain
amount of realism.

When it comes to the questicn of
multi-national corporations, we have
clearly stated that a corporation in-
corporated in a foreign country or
territory shall be a  multi-national
corporation if it has a subsidiary or
a branch or 5 place of business in two
or more countries or territories and
carries on its activitiegs in two or
more countries or territories. I had
suggested that to be even-handed, we
should include multi-nationals regis-
tered and operating in India also.
Simply because it is registered in
India, a corporation having a branch
or a place of business in two or more
other countries or territories does
not cease to be a muiti-national cor-
poration,

It is a multi-national corperaticn,
whether it is in India, foreign, exotic,
indigenous, be what it may, but the
'‘method js the same. Therefore, an
amendment has been moved. Since
it is time barred. I have moved it to-
day. This is a law which will do
quite a lot of good. It is like the Law
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of Gresham that when good and bad
money are in circulation the bad
money drives out the good money
Whether it ig a bureaucracy or a
Minister, it is likely to hit the inno-
cent person.

I request the Ministry of Home
Affelrs and the Government in parti-
cular to see that they do not throw
the baby with the bath water, and
hoping that they will take care of the
baby also I support the Bill,
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MR_DEPUTY-SPEAKER The Bill
says, You can raceivz money, remit-
tance, from your relative abroag up
to Rs. 8,000, not to accept hospitality
abrad.
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SHRI SHYAM SUNDER MOHAPA-
TRA (Balasore): Sir, this Bill is
very timely; it is very good on the part
of the Government that our Prime
Minister has thought, at last, of bring-
ing up a Bill of this kind to control
forelgn contributiong flowing into this
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country.

Much has been spoken on both sides
of political philosophy, but I can feel,
a8 3 Congress man and as & man who
belleves in the Gandhian economy
and politics, that we have to fear as
much from the American eagle as
from the Russian bear, We are natio-
nalists first, if I may quote a  great
philosopher. My Country Right or
Wrong; we are nationalists first and
we are not to be swayed either by the
American sense of democracy or by
the Russian sense of communism, We
are first Indians, we are first nationa-
lists and, second only, anything else.
Judging from thig standpoint, I think,
thig Bill is very timely because India
is very much reeling under the impact
of foreign domination and foreign
money coming into our country,

Whether it is the Ford Foundation
or the Rocke-feller Foundation or the
USIS or the USALD or the Indian Ins-
titute of Public Administration or
the Foundation for ~New Education or
the Gandhian Institute of Studies or
the Indian Society for International
Law or the Institute of Constitutional
and Parliamentary Studies or the
Press Institute of India, whether it Is
a research bureau in a University or
a foundation outside, it is very diffi-
cult to know how many millions of
dollars have come into our country
during the last 27 years. They have
made corrupt every political person
who looks to America or Russia; they
are trying to corrupt parties, they are
trying to  corrupt Parliamentary
institutions, they are trying fo corrupt
university professorg and students,
they are trying to corrupt brilliant
boys who are after some scholarship.
And judging from all this from the
black cloud that is pervading the sky
of political India, I must say that the
Prime Minisler's view on thisz is very
clear, andg our Home Minister had
said once:

‘We have already Informed the
House that we are undertaking
drafting of a legislation to impose
suitable restrictions on the receipt
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of foreign contributiong’ by indivi-
duals and institutions in this coun-

w.ﬂ

Some Members have said, particu-
larly Mr. Chandreppan, that KGB and
ClA should be considered as instru-
ments of two systems, Am I to take
it that KGB and CIA are vying with
each other to penetrate jnto the body-
politic of India? We have no support
either for KGB or for CIA. KGB
might be supporting international
communism, trying to bring upsurge
of communism in South East Asia or
Middle East or African countries. The
Americans might be trying to inter-
vene in Angola or in any other Afri-
can State, or might be trying to create
digtuption in the Arab world. But we,
ag Indians, believe that we have no-
thing to interfere or intervene in any
foreign country. They are left to
themselves, That is why, precisely,
our esteemed Prime Minister took a
very neutral line, took a very sober
ang liberal line when we found the
upsurge of CIA in Bangladesh, India
had all the might to intervene in the
Bangladesh affair when we saw that
Mujibur Rahman was assassinated and
a puppet regime was put up there by
the CIA. But great Indiraji thought
that it was none of our business, it
should be left to the people of Bangla-
desh. That ought to be the attitude
of a statesman who thinkg that we be-
lieve in non-alignment, we do not
believe in intervention. We do not
forget that the Russiang also interven-
ed in Czechoslovakia or Hungary,
We do not forget that the Americans
also intervened in many countries.
But India stands by the ideal of Gan-
dhiji and Pandit Jawaharlal Nehru.
We do not forget that in the Russian
Encyclopaedia, Gandhiji was called
the fountain-head of India capitalism.
But we have love for them because
today againat fascism and right reac-
tion, we are one. Their ideology is
different from ours. We are not cer-
tainly one with them as far as their
ideology is concerned. But as far as
practical realism prevalent in the
world is concerned, we have to fight
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imperialism, we have to fight the ons-
laught of fastism, There, India and
Russia are joining hands today; 4t
friendship as far as practical politics
is concerned, but it is not friendship as
far as mixture of ideology is concern~
ed. -

I very much wppreclate that the'
Government will now have a say In
the donation or contribution, whatever
it is, coming to our country.

Mr. Naik has told us about the reli-
gious head, Bal Yogi—Today there is
some Hare Rama Hare Krishna going
on in the Ram Leela Grounds. There
is one Thathaji in Adoni in Andhre
Pradesh who has five limousines, each
costing Rs. 2 lakhs, We see that in-
numerable religious heads have sp-
rung up in our country. In today's
newspaper I saw a report about some
Muslim saint who died recently in
Madras; the CBI is investgaling into
the matter; earths have been dug up
and crores of rupees worth of things
are coming up from under the earth.
Wy do Aunericans run after religious
saints or sages? If they want to im-
bibe Indian philosophy, if they have
any love for Indian philosophy, they
must love as they loved Swami Vive-
kananda, they must love as they loved
Ramakrishna, Let them send contri-
butions here, but without any vile in-
terest, without any design to subvert
our economy or politics. Let them
not think that through philosophical
approaches, through relief organiza-
tions like CARITAS and s0 ‘many
catholic organisations they will try
to penetrate into the rural greag and
say that the Indian Government could
not do anything, that the Prime Minis-
ter cou'd not do anything. Congress
could not do anything It is from
American that we send things worth
millions of rupees. It is true that we
are poor, but we are trying to assert
our economy, we are trying to assert
our political stability; it is not that we
look to America with a begging bowl
in our hands.

Mr, Chairman, Sir, only a few mon-
ths ago, a professor from Israel was
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delivering lectutes in the Delhi Uni-
werstty and he was trying to fomemt
some agitation in the Delhi University.
The point was raised here in the
Indian Parliament itself and the hon,
Minister could not give a correct
picture. Let ug not be that liberal,
let us not say that gince India is a
democratic country, the Israel profes-
sor has all the right to deliver lectures
in the University and he has all the
right to come and mix with the Indian
students, We must find out who is
our friend and who is our enemy and
once we find it out we ghould try to
check the activities of these organiza-
tions, [

This Bill is very timely, I again re-
peat. The multinational corporations
are trying to operate in different coun-
tries through their agencies. The CLIA
operates in a very subtle way, When
Allen Dolleg built the CIA in America,
it was made clear by him in different
speeches that CIA would not tolerate
any Communist Government; any
Government that threatens democracy.
They have a peculiar sense of demo-
cracy and that is Why, they did every-
thing nasty possible in Vietnam, but
the result wag that they were rooted
out by the mighty Vietnam people,
It is in their creed, it is their policy
and it is their doctrine that they will
try to do all these things, but let us
try to find out, who are the persons
who belong to the CIA, who are the
persons who belong to KGB Group
and who are the persons who belong
to certain foreign powers.

The Government of India must be
very vigilant about the officers that
they have, The Secretaries, the Joint
Secretaries and technocrats, who rush
to different embassies to cotktail
parfies, secret confabulations and me-
etings earrange to get their sons edu-
ted ip fofeign countries by these peo-
ple. I have first-hand knowledge
that many of our political leaders got
their gons educated in foreign
countries. How? Many of our Secre-
taries, incharge of Commerce, Indus-
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try and other ecomomic Ministries,
somehow or the other, manhage to sénd
their sons abroad .and it is the foreign
companies who pay for them. These
are the things that the Government
hag to probe into, o that these officers
do not go scot free, We always criti-
cise the politicians and political par-
ties organizatipns, but the one class
that goeg scot free absolutely is these
officers, technocrats, and bureaucrats,
Whenever they go abroad for foreign
agreements, something goes under the
table, one per cent, two per cent or
three per cent. Even the CBI within
15 years could not get to know, what
they do in foreign countries and where
this one, two or three per cent re-
mains, whether in Swiss Bankg or
somewhere else. It is an open fact.
One officer of the State Trading
Corporation was telling me: Sir,
it ig difficult to compete with
Japan and other countries, because
they pay one, two or three
per cent to the Government officers
there in Middle-East and East Eur=-
opean countries and Amercia. Then I
asked; what do you do? He said:
Somehow, we are trying to manage
this 3 per cent, and Government had
given approval to this, but thiy is
unaccounted. These officers try to grab
and pocket this.

" While considering all these things,
1 say, that we should not lose sight of
the fact that the officers are also pri-
marily responsible to allow thig fore=
ign money to come into our country
and the CBI has already enquired into
this, The CBI's report is with the
Government of India.

Will all this, I support the Bill and
I hope that unnecessary harassment
in the name of this Bill would not
be meted out to bong fide organiza-
tions, social, cultural, friendship orga-
nization and political parties, and our
Home Minister a few days sgo had
assured in Ra)ya Sabha that no
unnecessary harassment would be
made. I conclude and I support this
Bill,
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with various categories of foreign
contribution, namely, contribution
to political parties; to a candidate at
an election duly nominated, contribu-
tion to cultural, religious and educa-
tional groups or associations and
contribution to persons by way of
stipends ang scholarships,

Since 1967 concern has been ex-
pressed inside and outside Parlia-
ment that foreign money is posing a
serious problem in this country.
Foreign countries have tried to sub-
vert our democratic structure and
tried to create a political base for
themselves, They have tried to create
a class of persons who should have
extra-territorial loyalty to those out-
side countries. As such, any sovereign
country worth the name on the sur-
face of this earth cannot afford any
intervention or interference, whether
from friendly or enemy countries.
What we Wwant is that every-
thing should be done in this
country according to the regulations
made by the Central Government.
Just as a wedded wife cannot be al-
lowed to have overiures even with
friends or opponents similarly a citi-
zen of a sovereign country cannot be
allowed to have extra-territorial lean-
ings towards any country,
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prior permission of the Central Gov-
ernment, There is a third category
of cases where the recipient has to
give intimation to the Central Gov-
ernment as to the source from which
he hag received the contribution and
the manner in which he is utilising it.
He is also enjoined upon under the
provisions of the Bill to maintain a
regular account of such foreign con-
tributions,

Now it has been said that interna-
tional organisations, specially trade
unions are helping fraternal trade
union orgaenisations in the country
and most of these organisations in the
country are supported only by
the working «class and there-
fore, the activities of such trade
unions would be handicapped if a ban
is placed on foreign contributions in
this fleld. I am afraid I am not pre-
pared to take this restricted view of
the hon, members concerned, In this
country, trade union activity can be
honestly and legitimately pursued
without foreign contributions, Those
who are receiving foreign contribu-
tiong are not serving the interest of
the working class here but are serv-
ing the interest of somebody else
which cannot be allowed in this coun-
try.

Now it has also been said that the
bureaucracy would control the im-
plementation of the Act. Wherever
there is a government, there is burea-
ucracy, 1 want to know which coun-
try on earth can be run without the
help of bureaucracy. The point ig that
prior permisison has to be obtained
from the Centiral Government in the
manner prescribedq by rules, Surely,
the Minister would also be the head
of the department under which the
officers would be given that job. Ulti~
mately, everything has to be imple-
mented through official agency, but
under the parliamentary system we
have adopted, the Government are
accountable to this House, The lapses
and faults of the bureaucracy or of
the responsible government of the

{Regulation) Bil
day are exposed to criticism in this
House, That is how Parliament con-
trols the bureaucracy.

Tt has been said that money to the
extent of Rs, 8,000 can be paid to0 a
citizen from a foreign source without
prior permission and this leaves a
big loophole in the implementation
of the Act, My friends who have said
this have not carefully analysed the
provisions of the Bill, This applies
only to a gift made by a person ab-
road to hig relative in India if it does
not exceed Rs, 8,000, it does not re-
quire prior permission.

Concern has alsa been voiced that
multi-national corporations are creat-
ing havoc and they are interested in
destabilising governmentg every=
where in the world which they do
not like, and therefore, their activi=
ties have not been put under control.
1 would like to draw the attention of
the critics to the facts that ‘foreign
source’ as defined in this Bill means
and includes a multi-national corpo-
ration, Therefore, contributions which
come from that source come within
the clutcheg of this Bill and are not
excluded from its purview, Therefore,
cvery conceivable aspeci has been
taken into acccount by the framers
of the Bill, by the members of the
Select Commiilee and also by the
draftsman,

Of course, no Bill can be said to
be foolproof, But I have gone hurri-
edly, but carefully, through the va-
rioug provisions of the Bill. There is
a penalty of a sentence of five years
imprisonment in case any contraven-
tion is proved against a Dparticular
person, In order to avoid harass-
ment, it hag also been provided that
no prosecution can be launched
against any person except with the
sanction of the Centiral Government.
Therefore, al] these precautiong have
been taken. Now the question arises:
why are we bringing forward this
Bill? The objectives have not been
challenged; they are well-known, A
book had been written by Jobn
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MR, CHAIRMAN: Have you seen
the latest book on CIA by a person

who was an employee of the CIA
for 14 years,

SHRI B. R. SHUKLA: Many wri-
ters have written about the nefarious,
clandestine activities of the CIA the
world over, In fact in the American
Senate there have been open confes-
siong that the CIA was interosted in
destabilising regimes which are not
according to the likes of the govern-
ment of the United States, Their
nefarious activities have to be curb-
ed. Our university associations, cul-
tural anq religious and social asso-
ciations, in fact associations presided
over by no less a person than Jaya-
prakashji have been utilised and they
were receiving money from foreign
sources, Through their contributions
they are corrupting our publicmen
and institutions and if such activities
are not curbed with strong hand, they
will be a serious menace. Military
intervention always creates destabi-
Ity but the stability ol a country is
no less imperilled by the contribu-
tions coming into our cultural, reli-
gious and social organisation.

A word about the hospitality en-
joyed by persong who go abroad. My
submission js that the government
should take proper care in including
in the team certain persons whose
patriotism is above board, above
suspicion, compared to those
who have leanings towards some
other countries. Unfor‘unately, in the
present context of things such per-
sons are always ignored, Those who
have no extra-territorial loyalty,
thoge who are patriots should not be
ignored like this, With these words,
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I support the Bill in its entirety; I
congratulate the Ministry that it has
brought forward a Bill with asuch
perfection,
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“Provided that the authoriseq offi.
cer ghall return such account or re-
cord to the person from whom it
was seized if no proceeding s
brought within six monthg from the
date of such seizure for the contra-
vention disclosed by such account
or record.”
& ST %7 WA W 15 I TGHE
fewr T g 1 o wvd frduft g
uret & & W FEX E ¢

“Provided that the authorised
officer shall return such account or
record to the person from whom it
was seized if no proceeding is brou-

ght within six months, . . .”
Mor iy sm F Mg A 6 7gM &7
v Ft Ty § | 99 w18 faRel sgwEar
T @ § O I B A FTF 6 wEA
g% w1e Prop 1 F & w1 § fead feveer
ot w3z [ AW = AR SN
oA AT § B @
warar e § 1

FEO AT AT 27 WA —

%27, No court shall take cogniz-
ance of any offence under
thig Act, extept with the pre-
vious sanction of the Central
Government or any officer au-
thorised by that Government
in this behall.”

e amgw W g7 | o aT
v 28 ¥ § )

“28, Notwithstanding anything
contained in the Code of Cri-
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minal Procedure, 1073, ¥
offence punishable
Act may also be investigated.
inte by such suthority as the
Ceptral Government may ape-
cify in this behalf and the au-
thority so specified ghall have
all the powers which an offi-
cer-in-charge of a police sta-
tion has while making an in-

vestigation into a cognizable
offence.”

< ot F qp wizfermT d% g 7

Clause 28 says that the Officer who
has been appointed by the Govern-
ment will act as an S.H.O. Now, how
can he act when you say that no court
shall take cognizance of any offence
except with the previous sanction of
the Government?

q A AT ST g WA
s ! RAfRivT $ ¥T 2w @
% g § w7 g wfavm ¥ e
A qr s faar @ 5 oF av gTFIe
qifw T M qF 0F SuH FEHE
T | U | aE Fmr 27 B @At
w1 fw T wfeee | S gt
g 200Frgedfiadr#

Notwithstanding anything contained
in the Code of Criminal Piocedure,
1973, . .

& B FfeEE 7@ W AT T e
v F7 AT WY W w5
@ & i wiwae efeie seaem § )
o it g e R g 28, ww
& W WY T ST HEIATERC 1 WY
¥ forar § 5 Pefamer shiorc A &
W IE FT GRS g |
No court shall take cognizance of
any offence under this Act Unless

the court applies its mind, it does not
take cognizance of the complaint,

At Fefiprer dfrore wre ¥ aw g o
ety cite ot N ge e Al B
awar § 1 et W vy T s
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“If an application referred to in
sub-section (1) is not disposed of
within ninety days from the date of
receipt of such application, the per-

- mission prayed for in such applica-
tion shall, on the expiry of the said
period of ninety days, be deemed to
have been grantedq by the Central
Government.”

90 fe aF g FW, wWH W@
2T HITTT SHT | QEHVIAA T TEHIGET
o 1 oW 9T 90 faw #
o A i g ay ! fas dw ¥ fe
AR T g Av e §  ofEw oy
Tt w7 F oY sy oA, T foww
bzt gi | gufag & guwr g X ST
waw # wiedz gar Wiy |

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Chairman,
| I rise to support thig Bill because I had
an opportunity to go round the coun-
try and familiarise myself with the
‘different approaches by multiple
agencies who gre trying to impose
their wil] and project their policy in
the sub-cdntinent of India. We have
Seen thet in depth. It hes taken many
forms of many agencies, educational,
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cultural, in gome casey religloug mis-
sions, contacig at higher research le-
vels foundations for doing research
work, ete, but the sum total of their
efforts is {rying to assess the weak
points in the Indian polity and its
economy and always trying to go for
the jugular vein ang attempt at de-
stabilisation, It is no accident that when.
Dulle; wag Secretary of State, his
brother Mr, Allen Dulleg was the haad .
of the CIA.

From that point onwards, a very
close coordination between the foreign
poliey of US Government and the ge-
tivities of CIA developed. That re-
ceived further suport ang re-inforce-
ment by, what is called, the military
industrial complex in USA which
even President Eisenhower wag to
regret later on,

Now I refer to a cruciil book ‘India
—the most dangeroug decade’ by
Selig Harrison. This book was, of cour-
se, a research book financed by a foun-
dation, but you will be surprised to
know that in this book there is an ap-
preciation of all the divisive factors in
Indian society—Kommog against Red-
dys in Andhra, Maithils against Non-
Maithils in Bihar, Adivasis against
non.Adivasis, and so on, He has de-
tained all the points where the forces
of disintegration may erupt. Of
course, as part of their scheme, he
showed lot of concern that it was the
Communist Party which would bring
about de-stabilisation on those lines.
It was part of the cold war at its
height and was directed towards
India. But what they did? We saw
enough evidence of this in eastern
region, in Shillong, in Madras, in
Bombay, through various channels—
smuggling, over-inveicing,  under-
invoicing—and also through various
cultural associations. We sew many
books at throw away prices by
different countrieg to be sold at profit.
This will combine propaganda along-
with ready-made funds, grants to
unionsg and hospitality at warious le-
vels. But there is a dreadful consis-
tency in the purpose, later on, io
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Jbundhs and student Bangharghag in
Patna and elsewhere,

I welcome the Bill although I do not
think the extent of the menace and
threat to the Indian polity can be
<ombated with just these provisions ot
the Bill, Assessing thig dreadful con-
sistency and drive in India—after the
«lisaster that has overtaken the Ameri-
can policy in South-east Asia,—is of
urgent importance, We have noted
the Indian Assembly of Youth, World
University Surveys and the University
.professors going abroad. In order to
combat malaria and make mosquito
loge re-productive powers, they made
sufficient researches to carry germg in
«a future warfare over the widest pos-
sible limit with the help of mosquitos.

Now, about multi-national corpora-
tions, Their attack varies from coun-
iry to country. In Chile, the ITI com-
bined with CIA and brought about de-
stabilisation of the Government ITI
in India with itg cross bar exchange
has tied up the entire telecommuni-
cation facilities in a knot so that you
cannot hear anything from any place
in India on telephone lines, There are
other methods of attack, For exam-
ple, in Pritain what did the Ford
Motor Company do?

1t did a colleclive bargaining and
came to what? I would call a “rogue
settlement,” That was the threshold:;
and the high boost in wagey which
was granted, immediately upset all
the wage levels. And the threshold
was gone, After an initial effort at
controlling inflation, Britain had to
give in regard to railway strike
had to face threat of miners’ girike
and there was a change in the Gov-
crnment and a further spurt of infla-
tion. The foreign powers are particu-
larly inquisitive about the performance
of our agricultural economy, because
we are carrying a load of exploding
population ang a shortfall in food pro-
duction, There is g very grave dan-
-ger that in the name of researches,
we may be led astray. We have to
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follow a critical path for decades to
come, These are the most dangerous
decades for us, a8 Harrigon has named
them, but not for the reasons which he
hag indicated. The attempts gt infil-
tration will continue. The issue ig hot
only between C.I.A. and KGB, Just
as there can be a third country colla-
boration in industry, there can be a
third-country collaboration in intelli-
gence and in  spying. We
have our “neighbours” on  the
north and in the west. None of my
colleaguey has gpoken about thém,
What is the way out? I support the
Bill; but the way-out lies not only in
arousing our nationa]l consciousness.
The way-out is in evolving a highly
sensitive counter-intelligence machi=
nery. Have we done il?7 I don’t
want Mr, Mohsin to reveal it to us.
But the legislation alone will be of
no help, unless it is supported by ev-
olving a highly sensitive counter-in-
telligence apparatus, so that we can
combat what is happening, Of the
extent of industrial espionage that is
going on in India, the little that I
know of, is amazing Thosc people
are keeping track of the movements cf
all Ministers and all the Secretaries
at all the erucial, sensitive points and
of comings and goings of foreign dele-
pations. What are we going to do?
The threat is there; but if we can
set our house in order, if we can push
through the 20-point economic pro-
gramme under the emergency and if
we can increase our food production,
the attempts at de-slabilization will
{ail; and they have to fail and we have
to rally and give them g fitting ans-
wer, As a member of the Select Com~
mittee, 1 had welcomed thjs Bill; and
in the House I give all support to it.
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ken into account as the operating cen-
tre of foreign activities. Unfortunate.
ly, in this country, for the last so many
years, these things have been operat-
ing and our Government did not take
any action to unesrth such activities;

these things are going on on a larger
scale,

Even today, under the very noge of
our Government, in Delhi, many Ra-
ma Krishnag and Hare Rama Krishnas
are operating on & larger seale. I do
not know how many officers are ih-
volveg in it. They are operating in
different characters. In my own place,
Rotary Clubs and Lions Clubs and
Jaycee Clubs are actually the uctivi-
ties which involve activities of foreign
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investigations should be made to find
out who are the officers involved in it.
As far as Rotary Clubs, Lions Clubs
and Jaycee Clubs are concerned, in-
variably the prize distribution iz being
done by the wiveg of the IPS and the
IAS officers. Is it not a network of
the CIA activities operating where
you want to implement thigz legisla-
tion through the nose of these officers
who are already indulging in these ac-
tivitieg?

There is a recent dolomite case in
Baroda where a political people are
involved. How are they operating?
They are even taking advantage of the
emergency. I do not know about 1it.
Some officers, some political agents

- are aiding in these things. How are
these things taking place in this coun-
try? Therefore, I would suggest that
this Ministry has to take care of the
situation, its development, itg history
and all these activities which are ope-

rating through the various organisa-
tions.

Then there is 4 Lockheed gcandal; it
may be an international gcandal
Don’t you think that India is not in-
wolved in it? I do not know. How
many aircraft have we purchased and
who are the people who advised about
it? I go not know to what extent our
country ig already involved in such a
scandal. It does not mean that ours
is a free couniry and a free countiry
eannot be exploiteq by the foreign
agents like the imperialist power of
America, The American agents have
been operating throughout in develop-
ing countries and the nations. Every
now and then, they have been inter-
fering in the internal administration,
and through maths, monastries, sa-
dhus: sanyasis: and Guardwaras all
these people are operating the cultural
activities, We have to respect the cul.
ture. What culture, have we to res-
pect? Still not even one activity has
been unearthed and you have nat
stopped all these things; investiga-

256
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tions have been made. The
tendencies have been developing in
thig country for a long timve,

In Bombay, Bal Thackery is operat-
ing. It is hurting the feelings of Ma-
haraghtra and -Maharashtrians.
Doeg it not create an atmosphere of
disintegration in our couniry and Kan-
nada Chaluvoligars, the counterpart?
Even in Karnataka, I am sorry to say,
even our party people or whoever
they may be, even the offiers are
associated with it. What action our
Government has taken? One of my
friends was telling that they were
whipping up and getting up one caste
against the other.

Even such feelings are there, This
country is of many castes, many cree-
ds and many religions. The people
worship many gods. He was telling,
there are poodr people and rich gods.
Thege are the operating centres.

17 hrs.

1 quite appreciate that this country
believeg in non-alignment. We res-
pect every country, every nation, and
every philosophy. That does not mean
that any country can prevent ope-
rating of our Constitution and operat-
ing of our political philosophy, Ame-
rica is operating in this country throu.
gh these activities They feel that
once the pegple in thig country achie-
ve economic freedom, the supremacy
of India will grow and it will be not
only a supreme nation in the world
but it will be the biggest third weorld.
That is why America is operating even
in Asia and elsewhere, After their
failure in the Vietnam struggle, they
are operating in Middle-Bast and
everywhere in this region.

These are the operating grounds.
They are whipping up this kind of
emotional iseues, cultural progremmes
and all goriq of things, These activi-
ties are going on a large scale; Un~
less vigorous steps are taken sgainst
certain buresucratic system which is
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men point program-
me' ahnbunéed by our Prime Minister.
mmmuonof Emergency
and the 20-point programme, Wwe
wanted to hold the country together,
to cteate an atmosphere of consolida-
tioht and integrity and dlso to make
this country economucally stronger.
But al] this has to be operated by the
bureaucracy which, I believe, does not
feel responsible in implementation of
this programme. . . . . .

SHRI B. V. NAIK: What 15 the al-
taru}ive?

SHR] K. LAKKAPPA. That 1s why
I am saying, unless you mobilise the
public opinion, unles you create an
atmosphere, unless you have people
who are commutted to our pelicies and
programmes, who are committed to
save dumocracy, Constitution ang so-
clalism,. unless we have people of that
character, unless the old system is
changed!, it wil be very difficult to stop
all these activities The gsame peopie
are operating our policies and progra-
mmes {rom generation to generation
The same type of pfficers are there in
every Mimstry, in every Depariment
angd In every organisation

MR, CHAIRMAN, The hon, Mem-
ber's time 18 up

SHRI K, LAKKAPPA, The biggest
threat of espoinage 1is that they have
infiltrated 1n the Government machi-
nery The Government machinery al-
ways operates through the political
agents, You know what hapened in
Madras. Madras was a flourishing
ground, mn operating cenire of CIA
activities. The CIA achivities got
such a wide network that in every
Government machinery, every officer
was = CIA sgent . ... 1

MR. CHAIRMAN: Please conclude
ml 1 ;'[\ - -

82 L8—9

LAKIA.PP& There were
omeer. ho were operdfing thd net-
Woek activities of ClA.in the whale
admintstuﬁm That corrupted the
poo'plo

MR. CHAIRMAN: Are you hearing
the bell? Please conclude now.

SHRI K. LAKKAPPA: Unless .we
change the olg bureaucrftic system,
eradicate poverty and mobilige

sources of the country, we cannot’stop
these activities,

MR CHAIRMAN: Shni Madhukar.

SHRI K. LAKKAPPA: I have not
yet concluded

MR CHAIRMAN-" I have now called
Shri Madhuker I have given you
much more than the time allotted to
you,

SHRI K. LAKKAPPA: How much

time? . .
MR. CHAIRMAN" Thgt is not your
concern. Shri Madhukar.
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THE DEPUTY MINISTER pv THE
MINISTRY OF HOME AFFAIRS
({SHR1 'l'.ii.ll.‘.i‘illﬂﬂr &):l::::wpm
larly happy 10 sée the w
the Bill has received in this House,
Even the speakers on the Opposition,
Mr, Samar Mukherjee, Mr, Chandrap~
pan and Mr. Madhukar, though they
had some reservations, have agreed
with the objectives of the Bill,

They have dwelt at length about the
foreign money coming into India
which may influence the body-politic
of the country through various agen-
cies like CIA which operates through
multi-national corporations. So many
other members also have stated many
things about many such organizations
which are receiving or which may
receive such funds from outside, I may
point out that it is only with this ob-
Jective that the Bill has been brought
before the House.

Mr, Samar Mukherjee asked about
the extent of money that has been re-
ceived in this country from various
agencies hke CIA., Uptill now there
was no law to prohibit inflow of
foreign money, but we have got some
figures to gshow the various institutions,
rehigioug institutions and educational
institutions which were recewving
money through the proper chatmel,
ie, the Reserve Bank of India and
only of such amounts wWhich are more
than Rs. 10,000 because there was no
law or regulation to mantain a sepa-
rate record of the momes received by
the religious and cultural organiza-
tions But the Reserve Bank on its
own has maintained some records, 1If
I am permitted, I will place them be-
fore the House 1In 1968, Rs 24 crores
were received by these institutions, In
1969—Rs. 22.30 crores were received,
In 1970—Rs. 23 84 cro and in 1971—
Rs 23.22 croreg and 1872—Rs. 3156
crores were received, 8o, this is only
from the records that the Reserve
Bank hag kept of remittances above
Ry, 10,000, The separate figures of re-
mittances received by missionaries and
religious organizations and educationsy
institutions, we cannot give because
they are not kept separately as there
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was no law to lweep such a record, So,
this Bil] is intended 0 tpke care of
the remittances and the uses to which
they are put to. Broadly I have made
the categorisation in my opening
speech,

There are three kindg of restrictions
placed on foreign remittanceg to our
country, The first category covers a
—very sensitive and important cate-
gory of persons in our country, They
may be individuals or organizations
like governments servants, candidates
for elections, Members of legislatures,
political parties and office-bearers,
correspondents, columnists, cartoonists,
editors, owners, printers and publi-
shers of registered newspapers. These
form a very important and vulnerable
section of our political life which plays
an important role in formulating the
public opinion. So, there is a total
ban on receipt of foreign money by
this category of persons.

The second category is orgamzations
which are not political parties them-
selves but organizations which are of
& political nature and these organiza-
tions may receive funds but with the
prior permission of the Central Gov-
ernment,

The third category 1s the cultural
organisations working in cultural, aca-
demic, religious and social spheres
having—a definite programme, There
is no ban on their receiving any funds
But after receipt they have to give
intimation,

SHRI B. V., NAIK: Kindly give us
the information so that it will help us
to understand.

SHR] F. H, MOHSIN: I will

This Bill does not propose to put a
total ban on foreign assistance, It only
regulates. Mr. Samar Mukherjee said,
“It does not curb, but it only regu-
lates” I will use the words—it does
not stop foreign assistance altogether
for all the organisations of this kind,
it regulates. It contains cértain sec-

T eruiaon, o

tions of society which come under
Clanse 4—the most scientific category
of persons, The gecond oategory of
organisations is that political nature
and the third category is of those orga-
nisations which are working in social,
educational, cultural and economic
filelds. They have only to intimate.

Many people have stated churches
are receiving funds. Prajapitha and
Brahma Kumarj and so many instances
have been quoted, They come under
one of the categories. If they are
political parties, they come in cate-
gory 1;

A point of reference was made about
the Trade Uniong or such other orga=-
nisations which may not be political
parties themselves but if they are
taking part in politics, if they are affi-
liated to certain organisations and then
looking to their activities, their asso-
ciation and affiliation, some of them
might come under the second category
—orgamsations of a political nature.
But 1f there are organisations working
only in the economic field, trade unions
which are not affiliated to any politi-
cal parties which do not take part in
the electiong or in the political sphere,
they may come in the third category.
They are—religious organisations,
educational organisations,

oY waw faw “auwt’ &% § 3w
gfrga & o fae ©iéf & dfefadeze
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May be insignificant.

SHRI F. H  MOHSIN: There are so
many trade unions which are not affi-
liated to political parties. They have
kept themselves independent. They
come under the third category, So, we:
do not want to ban all such or a-
tions which are working in economic,
educational, cultural and religious field
and are receiving funds. What we
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want {s that the funds so received
must, be utilised for that purpase only
and the funds should not be diverted
for political parties or to the politi-
clang or tp the other categories of per-
song which are mentioneq in Clause 4.

SHRI B. V. NAIK: Under which
category will the award fall?

SHRI F. H. MOHSIN: It is subject to
their objectives, the ideology they are
following. It may fall in the third
category,

This Bill requires them to give inti-
mation of the amount which they have
received and the purpose for Wwhich
they have spent, Government can ins-
pect the accounts of all organisations
if there js any need. Supposing no
organisation comes under this cate-
gory, Clause 10 is there which is an
omnibus clause, I will read it for the
benefit of the members here.

“10, The Centra] Government may—

(a) prohibit any association, not
specifird in section 4, or any person,
from accepting any foreign contri
bution;

(b) require any association, spe-
cified in seetion 6. to obtain prior
permission of the Central Govern-
men{ before accepting any foreign
contribution;"”

In (c), (d) and (e) all those things
are there. It is an omnibus clause, If
any association does not come or an
individual does not come within these
categories—4, 5 and 6, still the Gov-
ernment have got the authority to look
into the records. Government can
take such action to prohibit them from
receiving the funds or to ask them to
keep the account, That control is with
the Government. One point was rais-
ed that our politicians may not them-
Selveg receive them but they may be
received by somebody else and they
may pass them on to the politicians.
Such cases also find a place in sub-
clauss (2) of Cl. 4. Clause 4 is total
prohibition, Subeclause (2) of Clause
4 is there, We have put it clearly that

(Regulation) BiR
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residing sbroad shell
accept any foreign contribution or ac-
quire or agree to acquire apy currency
from g foreign source on behalf of any
political party or any source referred
to in that sub-section, You have got
sub-sectiong (d), (¢) ete, That will
take care of the points raised by the
hon. Member,

I think Mr, Naik raised -certain
points about the Lions Club, Rotary
Club, etc. They also will come under
one category or the other and so this
will be covered. If they are of econo-
mic nature they will come under the
third category. They are required to
give intimation as soon as they re-
ceive any such foreign money.

So, Sir, this Bill will take care of all
such remittances which are received by
all such orgainsations, Suppose any
doubt ariseg in such things: the Gov-
ernment certainly may have a look
into the accounts and they will cer-
tamnly see whether there have been
any contraventions of any of the pro-
visions of this Bill. Then of course
they will be liable for any punishment
which ig provided for in thig Bill

Then, my hon, friend Shri C. K.
Chandrappan made several points
about multi-national corporations,
I may tell him that all these things
have been taken care of. I request
him to have a look at the definition of
foreign contribution. In Clauss 2 it
has been staled that foreign source
would include a multi-national cor-
poration within the meaning of this
Act. He was saying something about
the investment that is made by foreign
countries in these multi-national cor-
porations, Sir, this is a matter which
is dealt with by the Minister of Fi-
nance whether investment should be
permitted or not, and the Minister of
Industries. It is for them to make a
policy on these things. Se far as
this Bill is concerned, it will take
care of such cases where money gets
passed on by some other foreign coun-
try through multi-national corpora-
tions, They will be coverad under the
scope of this- Bill
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SHRI C. X AN: They
often come Yor trade, ' is ‘our

first came Tor trade, !

smr.n.mm&umrﬂ-
national corporation indulges in -
ing any payment to political parties
or politicians, which tries to damage
our body-politic, which may bectme a
danger to the sovereignty and inte-
grity of the country, certainly such
cases Wwill be taken care of under the
provisions of the Bill as I have already
stated,

SHRI M. C. DAGA: Is there any
other country where they have done
this? Have they made any law like
this? Is there any such country?

SHRI F. H. MOHSIN: I cannot say
sbout which other country has done;
at the moment we are concerned with
our own country,

MR. CHAIRMAN: That is not rele-
vant here. Please go to your next
point,

SHRI F, H MOHSIN: Mr Samar
Mukherjee has stateq that only
Rs. 80,000 has been provided in the
Financial Memorandum and that this
ig not sufficient for the implementation
of the provisiong of the Bill, There is
proper explanation given there. It
states:

“This Bill does not contain any
provision which if enacted would
directly involve any expenditure

from the Consolidated Fund of
India,”

However, for the enforcement of
the provisions of this Bill, it may be
necessary to establish a cell for
which expenditure is likely to be in-
curred. That is estimated to be of the
order of Rs. 80,000/-. Thig is only for
meeting the expenditure of thiz Cell
which receives applicataions and dis-
poses them of Administrative ma-
chinery may be required for this
purpose. For other purposes, we
have got other agencies that are
already in existence wuch sas the

: . 22"
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Direétarate of Enforcement, the CB.L

State "Xjen: and other A Ce
Agencies. They will take care of all
thesé provisions. If anything Is
needed I can again come up before
the House, I do not foresee anything
for the present.

Somebody mentioned about the
books and literature that are receiv-
ed from foreigg countries. Thig Bill
can take care of that also because
foreign contributions cannot be only
in cash but they can be in kind also
such as books, etc, they may not
only be in cash but in kind as well,
may be fertilisers also. So, these will
be taken care of by the provisiong in
the bill.

Then, Sir, Shri Samar Mukherjee
mentioned about the solidarity of
working-classes. There is no ben on
receipt of fundg by the trade unions
for solidarity purpose only. The
only thing is that they have te give
an mntimation to the Government. If
the trade unions are not of a politi-
cal nature, then permission i1g not
necessary, but if they are of a poli-
tical nalure, then prior permission
may be required What we want
here 1s that it should be used only
jor that particular purpose and not
for political puiposes. If it is to be
used for solidarity purposes, it may
be allowed and we do not want to
prohibyt that 1if it 15 to be used for the
betterment of the working Class. The
only thing is that they have to inti-
mate to us if that comes in category
three: but, if it comes in catego}'y
two, then they have to take prior
permission of the Government.

Shri Chandrappan has made
another point about the foreign 1'105-
pitality. He said that they might
have to go for international seminars
to foreign countries and they might
receive money from abroad for the

1 think what is required
undﬂtheﬂiﬂisthitititisreceived
by the politician or politeal party,
then they have to take the prior par-t
mission of the Central Governmen
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hospitality will not be
this. That is because. When
to a forelgn country casuslly, that
person is provided with the cost of
travel to that foreign country as also
with free boarding and lodging,
transpert and  medical treatment
there. You know that for all this—
money comes intp the picture—it may
not be only in cash but it may also
be in kind. The foreign influence
may be there by giving the hospi-
tality of providing with free travel
or boarding and lodging arrange-
ments Politicians and government ser
vants will thereby be affected and
their minds will, thereby, be polluted
later, We are not putting a total ban
on all these things. The only thing
1¥ that they have to take prior per-
mission. But, if that is a casual one,
then they need not take that per-
mission. But if that is repeated al-
ways, in that case, they have to take
the prior permusuion of the Govern-
ment. For the casual one we do not
want them to take such a permission.

Scmeone mentjoned about the
Werld Bank and the International
Menetary Fund which should also be
brought under the purview of this
clause Sir, we have checked up that
thing and the World Bank and the
International Monetary Fund have
leen excluded from the purview of
ihis Bill because they are specialist
sgencies of the United Nations and
financial aid comes from these orga-
nisations to gny entity in India
whether government or non-govern-
ment; they will all be within the
hnowledge and approval of the Gov-
emnment; they do not come without
the approval of the government or
without the knowledge of the Gov-
crnment. As such the money comes
into our country. They are not
toming from the World Bank or from
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the International Monetary Fund
without the knowledge of the Govern
ment or without the approval of the
Government, That is why these or-
ganisalions have been excluded from
the purview of this Bill,

Mr. Chandrappan mentioned about
the likely misuse of the power ef
the authorities concerned in going
and Inspecting the accounts as is pro-
vided in Clause 14. But Mr, Madhu-
kar emphasised that there is greater
need of this clauge that what is
provided. He pointed out that there
are certain organisations which are
receiving funds but there is no audit,
Shri Shashi Bhushan also mentioned
about the organisalions receiving
funds, How can we know unless we
check their gccounts. When there is
suspicion and somebody complains,
then we can go and check the ac-
counts. That is what is provided in
Clause 14 Government takes the
power of inspecting the accounts.

«ft mifw 4a™ : A7 PAAT IAAEH
9% 1 UF at 9z 5 &7 wre-
TT FrT ARATEANE ET WA § A8
372 Y WY ITFY 2T AT I
&Y, AT A A7 gt § wIAfgT A
AMAERIR §, ITH WAL NIARE
wielraeg 71 wat wErE, @R
ar F A |

SHRI F H. MOHSIN: He says
that the amount that ig received
should be collected at one place and
then distributed. It is not practical.
We do not want to hamper the deve-
lopment of those organisations which
are working in the educational and
economic fields. Only when a sus-
picion arises then we can take action.

We want the involvement of the
peaple, They ¢an do it more than
the enactments. 1 hope all have
appreciated the idea as to how
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havoc cen be played by foreign
funds coming into our body-politic,
20 I appeal to the Memberp of Parlia-
ment and through them to all the
peoplé at large in our country to
give such an information as they
posses if any institution or individual
is receiving funds and utilising it for
iltegal purpose or diverting the funds
for objectionable purpose, I assure
the House that immediately on Tre-
celving such information, action will

be taken.

ot wfe quW : wwefy R A7
w® mqrwﬁ:nmiirwwwﬁ
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wf & @ FoAr T

SHRI F. H. MOHSIN: If any Gov-
ernment official ig associated with
such organisalions which take part in
political agitation or anti-national
agitations it should be taken care of
If any information of such officials
is with the hon. Members he may
pass on the same to us. We will
take care of it. We can take care of
# even before the Bill is passed. But
I would like to point out if they are
not taking part in the anti-national
or violent agitations then there is no
bar on the Government servant to
take part In educational and econo-
mic organisations of social nature.

N wwwt fawq ‘mewd”. wEt
wgem, e o fr fage & g
ot ¥ difew N wiwerd ¥, wv
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a geparate question, We are now con.
cerned with the Foreign Contribution
(Regulation) Bill. For the present,
it is not relevant.

SHRI C, K. CHANDRAPPAN: That
is the difficulty in implementing it.

SHRI F. H. MOHSIN: I am in agree-
ment with what Shri Dharnidhar Das
and others have said about the impor-
tance of public vigilance in this matter.
I would seek the co-operation of all
sections of the House and also of the
people at large in being vigilant, I
can assure you that Government are
vigilant, Do not think that Govern-
ment are not vigilant. We know the
activities going on of the foreign agen-
cieg elsewhere and also in India. The
US press itself hag come out with so
many revelations concerning the in-
volvement of the CIA in these matters,
We know about these things.

SHRI DHARNIDHAR DAS: There
should be some machinery for public
co-operation,

SHRI F H MOHSIN: We have al-
ready got machinery to have vigilance,
not that we do no{ have any machi-
nery.

SHRI DHARNIDHAR DAS: For
public co-operation,

SHRI F, HL MOHSIN: Only a Bill
of this kind was not there. We could
not check the inflow of foreign money
to religious or political parties. There
was no Act. Sp money was coming.
This Bill would go, to a great extent,
in plugging that loophole whereby
foreing money comes to a sensitive
sector of our body politic,

I think the Bill as it is hag been
received very well. I am thankfu] to
all the members who took part in the
debate. I do not think there iz any
opposition to the clauses, When we
come to the clauses, I will reply to the
amendments that have heen tabled.
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MR, CHATRMAN: 'They may not
wove them. Why do you presume?

SHRI F. H. MOHSIN: If they do not
move them, that meang they are satis-
fled with my reply.

I move.
gwafa wgew : W g &
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The motion was adopted,
FVI(a ARIET WA o (4°9T%
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Clause 2

SHRI B, V. NAIK: I am not moving
amendment No. 2.

(Defimtiong)

SHRI C. K, CHANDRAPPAN: I
move:

Page %, line 8,—add at the end,—

“to the office of the President and
Vice-President of India, Speaker
of Lok Sabha and Speakers of the
State Assemblies, Deputy Chair-

9, 1608 (SAKA) Foreign Contribution 2178

(Regulation) Bl
man of Rajya Sibha, Deputy-
Speaker of Lok Sabha and Deputy.
Speakers of State Assemblies”(7)

Page 2, lines 27 and 28,—~omit ‘the

‘World Bank, International Monetary
Fund” (8) |

Page 4—after line 3, insert—

“Explanation.—In case of those
political parties, which are not
registered with the Election Com-
mission of India, for the purposes
of this Act, the Government shall
from time to time publish the jist
of such parties in the Official
Gazetie”.(9)

The first is about the definition of
‘candidate for election’, It 1s very
clear that the top office of the country
ig that of the President; then the
officegs of the Vice-President, Speaker
and the others, all these are important
officeg having consequences These are
not mentioned in the definition, If at
all you are gerious about the imple-
mentation of this Bill, there is no
point in keeping them out of the de-
fintion of ‘candidate for election'.

As regards the World Bank and the
IMF, the Minister has just now ex-
plained, but I am not convinced of
the explanation I would just like to
remind the House once again of g very
recent development in Bangladesh.
Until Sheikh Mujibur Rehman was
assassinated, until that Government
was overthrown, the World Bank held
back the financial assistance. I do not
think it was accidental, T think that
is a way they interfered with the
affairg of a country, and we are no ex.
ception., It is for the Minister to
accept the amendment. I would make
an appeal to him g do 0.

SHRI B. V. NAIK: Could he kindly
cite the source of his inforationt It
ig of great interest to us.

SHRI C. K. CHANDRAPPAN: The
World Bank itself sald so that ‘we.
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-will not give financial assigtance until
you reverse your policy’. India was
also under pressure on many other
occasions, That is why I gay that they
should not be exempted. The Minis-
ter's answer was not so convinecing.

The UN has got so many other spe-
+tialised agencies, WHO, ECAFE ete.
Why these two are exempted? Why
not include a list of all? I do not know
how many there are, More than a
«dozen specialised agencies are there
with which India has eonnections, But
the Government thought it necessary
only to exempt these two. I do not
attribute any motive, but it is rather
not intelligent to do it.

The third thing is about political
parties. 1 want {o bring to the notice
of the House that there are political
parties who do not believe 1n elections,
Politica]l parties means parties which
are registered for the purpose of elec-
tions with the Election Commuission
with a gymbo] and go cn There are
80 many Maost parties in this country
which refuse to believe in clections;
they do not come anywhere near your
definition. But if you want to imple-
ment your Bill, I think {hese are the
three explanations,

SHRI F. H MOHSIN: Amendment
No. 7 says that the candidate for clec-
tion should also include the President
and the Vice-President of India, the
Speaker of the Lok Sabha, the Spea-
kers of the State Assemblies, Deputy
Chairman of the Rajya Sabha, Deputy
Speaker of the Lok Sabha and the
Deputy speakers of the State Assem-
blies. I might say in this respect that
the Speakers, Deputy-Speakers, etc.
are all covered; because they come
under the category of Members, Par-
liament or State Assemblies They are
covered under that definition,

SHRI C. K. CHANDRAPPAN: For
tix months, they need not even be
Members of Parliament,

(Regulatjon) Bil A
SHRI F. H. MOHBIN: Your pes»
sumption ig not correct; unless he is a
Member of the House, he cannet be
Speaker or a Deputy-Speaker.

About the President and Vice-Presi-
dent, candidates for the preaidency
would come under this i they receive
foreign contribution gn behalf of a
political party. But as soon as one is
elected ag the President, one could not
be prosecuted so long as one remains-in
office as President under the provisions
of our Constitution. An ordinary law
cannot override the provisions of the
Constitution. If other candidates for
presidency are there and they have re-
ceived money from foreign sources, on
behalf of a political party they would
definitely come under this Act Any
person who receives foreign money on
behalf of a political party would be
covered.

AN HON MEMBER: Not gnly the
President; the Governors also.

SHRI F. H MOHSIN: He has not
referred {o Governors and I am now
replying only to his point Governors
do not contest the election- and they
are not candidates for election Hence,
1 submit that the point mentioned by
him is covered.

About the World Bank and Interna-
tional Monetary Fund, he says that
India is under pressure He referred
to some incident 1n Bangla Desh 1
do not know the circumsiances in
which Bangla Desh was iefused assis-
tance from the World Bank and I
cannot hazard any guess about it, But
what I can say is that India is under
no pressure from any quarter nor do
we yield to any pressure from any cor=-
ner We have got an independent
foreign policy and algo an indepcndent
policy for internal adminisiration, We
are not guided by any outside country.
Our poliey is laid down by our bwn
leaders and formulated by our own
people. We do not yield to any pres-
sure from Warld Bank or International
Monetary Fumd. Then, Sir, tha third
point mentioned by him is this. In
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cage of those political parties which
arinnet. registered with the Elecfién
Commission of India, thi Gevernment
from time to time shall publish a list
of guch parties in the wilidial Glizette.
Here he wants the Goverament to
publish a list of such parties which are
not registered. How is it posuble?
We can only publicise the names of
politica] partieg which are registered.
But those which are not registered
may be in thousands. ¥or a negative
picture he wants the Government to
publicise those names which are not
registered, That cannot be dtne. After
all the Election Commission keeps a
racord of those political parties which
are regisiered with them and they
have been published by the Election
Commission and that is sufficient. We
cannot give s negative picture of the
organisations which are not registered,
So, Sir, I do not accept this,

MR. CHAIRMAN" Mr Chandrappan,
are you pressing for it or withdrawing
it?

SHRI C. K CHANDRAPPAN: I
would have withdrawn it, but the ans-
wer given by the Minister is not gatis-
factory. (Interruptions). There is one
mere thing You mentioned about the
two specialised agencies of the United
Nations What about the other agen-
cies? Why don't you mention them?
And when you say about the function
of the political parties, it meansg that
there are other political paities work.
ing, Don’t make a political speech
here We are discussing here the
amendments

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGU-
RAMAIAH): I understand that if he
clarifies the position, you won’t press
for your amendment,

SHRI F. H. MOHSIN: It is men-
tioped “any international agency, not
being the United Nationg or any of its
specialised agencies, the World Bank,
Intarnational Monetary Fund or such
other agency as the Central Govern-

(SAKA) Foreign Cogssibution
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ment may, by notifiation in the ofi-
cial Gazette, specify in this pehalf,”.
Be, it is guite exhaustive, Any other
agency may come into being tomorrow,
We cannot predict all those things.

MR. CHAIRMAN: Now, he has given
the explanation. I think you are not
presging.

SHRI ¢. K. CHANDRAPPAN: Yes,
Sir, I am pressing.

ancfa sy UI#WM
e 7,» WAT ¢ WEq A Wy &
feqd geqn avar #

Amendment Nos. 7, 8 and 9 were put
ang Negatived,

& cfa wglaw W g—
‘wmr 2 (Fliw a o aw)”
The motion was adopted.
Clause 2 was added to the Bill,

Clause 3 was added to the Bill.

*

Clause 4.— (Candidate™or etection,

etc,, not to accept foreign contribu.
tion.)

SHRI C K CHANDRAPPAN: 1
beg to move:

Page 5,—
omit lines 1 to 4, (10).

8ir, I think these lines which I wanted
to omit from the Bill, if they are in-
cluded. will go in favour of Corpora-
tions I think they will play havoe.

I think the Minister will answer (o
this

SHRI F H. MOHSIN: I have al-
ready replied to this, 1f the amend-
ments are accepted, the word Corpo-
ration would include all private Cor-
porationg also. This is not envisaged
in the Biil. There is no point of
bringing into this Bjll all private
establishments in the country. The
intention iz to bring only Govern-
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ment controlled corporations. 80, we
have no intention to cover all pri-
vate corporations.

MR. CHAIRMAN:
don't presg for it.

SHRI C. K. CHANDRAPPAN: 1
wish to withdraw it.

watafiy WET : W AT TR
Y ST AT v A Ay wprr ?

I think you

ofta auaTw ;&

“The amendment 1was, by
withdrawn,

wArfa W : wea F—
“fig wi 4 fagaw w7 5T &

ieave,

The motion was adopted,
Clause 4 was added to the Bill,
“Clauses 5, 6 and 7 were added to the
Bill.

*Clauise B (Persons to whom sec-
tion 4 shall not apply.)

SHRI C, K. CHANDRAPPAN: ]
‘beg to move:

Page 7, line 26, for “eight thousand”
substitute “four thousand” (5).

This is about transactions between
relatives, It is not a very good thing.
People can pass on money for politi-
cal purposes also.

18 hrs,
SHRI F. H. MOHSIN: There are
+s0 many relatives—sons, brothers,

etc—~who are working in foreign
countries. Rs. 8000 per annum would
come to Rs, 700 per month, ie
roughly $80 or £35. 1f the children
are working elsewhere and they want
to send some money to their parents
or dependents here, it would not be a
big sum. ] think this is reasonable.
We have discussed it in the com-
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mittee also and we have convinsed
Mr, Chandrappan at that time,

winfe xOr: W W owwk
dutaw & du wow ey &7

SHR] C. K. CHANDRAPPAN: No,
I want to withdraw my amendment.

awrefa wita w1 WA T
®Y §T 4T & NI I A7 wowyEie §7?
Aty wletW

The amendment was, by
withdrawn,

warfe wgita v g—

leave,

“fegox g fAdTw ST Ay ("

The motion was adopted,
Clause 8 was added to the Bill,

Clause 9 and 10 were added to the
Bill,

Clause 11- (Application to be made
in prescribed form for obtaining prior
permission to accept foreign coniri-

bution or hospitality.)

SHRI C. K. CHANDRAPPAN: I
beg to move:

Page 9, after line 6, insert—

“Explanation.—In case of hospi-
tality offered for attending a
meeting, conference or any
such event, the disposal of the
application referred to in
sub-section (1) shall be made
before ten days of the com-
mencement of the said eveht
and if disposal has not been
made within the said period,
it may be deemed that the
central Government has given
permission to accept the hos-
pitality.” (11).

There is a provision in the Bill that
it an application is receive for acoep-
tance of a contribution, with
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days the reply should be given. Other-
wise, it will by deemed that the
t has no objection, In re-
hospitality, there is no such
provision. That is why I have moved
this amen@ment,

SHR] F. H. MOHSIN: International

|

reply ig given, I have said that if
within 10 days of the commencement
of the meeting no reply comes from
government it shall be deemed
that the government has no objec-
tion.

SHRI F. H. MOHSIN: Clause 11(2)
says:

“If an application referred to in
gub-gection (1) is not disposed of
within B0 days from the date of
receipt of such application, the
permission prayed for in such ap-
plication, ghall on the expiry of
the said period of 90 days, be deem-
ed to have been granted by the
Central Government.”

SHRI C. K. CHANDRAPPAN: Even
for hospitality?

SHR] F. H. MOHSIN: Yes

waref witew : ®T WIC A5
dataw w & v ek §?

SHRI C. K. CHANDRAPPAN: No;
I want to withdraw my amendment.

wwrafie s @ AT AT
T qEATE A T ANA AR 6 WAt g ?

ey wTwaw

The amendment was, by leave, with-
drown,

(
it wew : e E—
“furarow 11 farders sratr ek "

The motion wes adopted.
Clause 14 was added to the Bill.

Tl witew : W 12t 13 ¥
w¢ dwrew Tff &)

e §—

“fr WY 12 WX 13 fagaw &
“‘.w..aln
The motion was adopted

Clause 12 and 18 were added to the
Bill,

wnefr At : i e § g0
it W g W A’ S gt wan
g cuAt e § | g@wT HaTH 7 5Y

Clause 14—(Inspection of accounts or
records.)

SHRI C. K. CHANDRAPPAN: 1
beg to move:

Page 9, line 28—

Jor “Suspect” substitute—
"beheve” (8B) T

It somebody has only a suspicion, the
party offices, should not be raided.
There should be reason to believe.
That js why I say that the word
‘suspect’ be substituted by the word
‘believe’.

SHRI F. H, MOHSIN: It is only if
the Central Government has, for
any reason, to be recorded in writing,
any ground to suspect that any pro-
vision of this Act has been or is
being contravened by any political
party. Members have spoken today
that many organisations are receiv-
ing funds, So, it we receive sach
information from the Members or
from any respectable person in the
public, that would be a cause fod
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suspicion. On that suspicion only we
can go and inspect accounts,
After the something

contrary is found, them only we can
seize the accounts, :

SHRI C. K. CHANDRAPPAN: 1If

they have no reason o quepeqj; then
it will lead to harassment,

SHRI K. RAGHU RAMAIAH: In
their case it is always ‘suspect’ and
in our case, it is always ‘believe’.

SHRI F. H. MQHSIN: Sufficient
safeguards are there. The reasons
have to be recorded in writing,

‘EHRI C. K. CHANDRAPPAN: 1
would like to withdraw the amend-
ment.

"aTete [ : wqr A
W WA AN T AT FA GRS & 7

AN T QU 30

"

The amendment was, by leave, with-
drawn

ewTef wgv T R—
“fir & 14 fadaw wr T @)
The motion was adopted
Cluase 14 was added to the Bull.
wwiy W T 15 ¥ 20 @%
o« dy Al &)
T —
“fs 4% 15, 16, 17, 18, 19, 20
fedas & wr a7 "
The motion was adopted

Clauses 15 fo 20 were added to the
Bll,

New OClause 20A.

SHRI C. K CHANDRAPPAN: 1
beg to move:

(Reowlation) Bty ™

P'lﬂ lli_ '
after Mne 4, insert—

“20A. The Centra] Government,
shall consiitute a body conaisting
of seven membery. under the
Chairmanship of the Minister
concerned, which shall review
and examine the implementation
of this Act, This body shall have
two members of Parliament, one
each from Rajya Sabha and Lok
Sabha.” (12).

Thig is a very important Act, When
the Government will come to enact
it, we fear that it will be done by
the bureucracy in such a manner
that it will harass in;;oce;:; and
ordinary le, That why, we
suuutedm in the Select Com-
mittee that there should be some
safeguards against it. A review Com-
mittee was suggested.

Some of the Mnisters were not con-
vinced about it. But I make a request
to you in this House. It is not that
something is going to stand in the
way of the implementation of this
legislation. On the contrary, if you
accept a reviewing committee, it will
only enhance the prestige of the
Government, when you implement
this kind of a legislation—which can
lead to many controverises, Also,
there will be a guarante for the people
who are genuinely the aggrived party
that they can come and seek justice
from the hands of a committee, My
suggestion is that the Minister should
be the Chairman and we can include
two Memberg of Parliamest [ think
that there iz no reason for the Minis-
ter to refuse to accept this kind of
an amendment. I believe that he will
at least be convinced of the genuine-
ness of the nature of this suggestion;
he may accept it. He need nof be
rigid.

SHRI F. H. MOHSIN: I am notf
rigid; but I want to convince the
hon. Member that fhére 1 hy riwees-
gity for it. He can read clause 10.
It says:
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Adjudication of confiscation,

19. Any confiscation referred to in
section 18 may be ndipdmed«

(a) without limit, by the Court
~~0f Sesion within the local

jurisdiction
the seizure was made.

It is not as if a bureaucrat can give
8 decision. It is a Court of Session.
Again it says:

(b) subject to such limits as
may be prescribed, by such
officer, not below the rank
of an Assistant Sessions
Judge, ag the Central Govern-
ment may, by notification in
the Official Gazeite, specify
in this behalf,

And again Clause 20 is there, which
says;

. “No order of adjudication of con-
fiscation shall be made unless a
reasonable opportunity of making
a representation agamnst such con-
fiscation has been given to the per-
son from whom any articlz or cur-
rency hag been seized.”

Then there is clause 21,
more important:

which is

“Any person aggrieved by any
order made under section 19 may
prefer an appeal—

(a) Where the order has been
made by the Court of Sessions,
to the High Court to which such
Court ig subordinate; or .

(b) where the order has been
made by any officer specified
under clause (b) of section 19, to
the Court of Session within the
local limits of whose jurisdiction
such order of adjudication of con-
fiscation wag made.”

There is a provision for both. There
is no necessity for a reviewing com-
82 Ls—10

'l‘henourlhﬁ
eciding all these controversies—
Imthemlnhwﬂd:hw been
raised, by the hon. Mwmber,

SHRI C. K, CHANDRAFPAN: 1
am sorry I am not convinced, I am
also more surprised that the Govern-
ment ig emphasizing 80 much that
the courts will do everything, But
for an ordinary man to go to the
court, will be very difficult. 1t will
be easier for him to go to a com-
mittee on which the Minister presides
and where there are Members of
Parliament, and to get justice. Other-
wise, I am very sure that in the
course of the implementation, you
will harasg ordinary people, but the
sharks will always escape. They can
go to the court you have yourself
said that you were also harassed.

MR. CHAIRMAN: Are you pres-
sing?

SHRI C. K. CHANDRAPPAN: Yes;
I am pressing.
warefr miw @ ww & A
do 12 Wew ¥ rvgfq & fog wegw
LEGIE 4|

Amendment No. 12 was put and
negatived,

warafa wpivn: vT H @w 21 &
32 a% waq ¥ eyl ¥ fag g
war g1
e §—
“fF @¥ 21 & 32 0% fadgw &
o & 1"
The motion was adopted.

Clauses 21 to 32 were added to the
Bin.
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ey wiftew oy 1 % e fre
s W QF e § ooy awdw
e Iqfeqy wft £

T §—

“fix wiw ow, ufafre qur Wit
A fdae & o a{”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI F. H. MOHSIN: | beg to
move:

Forelgn Contridution 292
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“That the Bill be passed”,

o e : s §—
“far fmiaw wive feay andy”

The motion was adopted.

1812 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, '
March 30, 1976/Chastra 10, 1898
(Saka),
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